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(12) PATENT APPLICATION PUBLICATION (21) Application No.201721025205 A 

(19) INDIA  

(22) Date of filing of Application :15/01/2018 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : CONTEXTUAL CERTIFICATE 
 

  

(51) International classification  

:G06Q0020400000, 

G06F0021330000, 

G06F0016280000, 

G06F0003048800, 

G06F0003010000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Gaurav Kanhayalal Lakhwani 
      Address of Applicant :C/o P. Kanhaiyalal & Co., No. 187/188, 

Handloom Market, Gandhibagh, Nagpur - 440002, (Maharashtra, 

India) Maharashtra India 

(72)Name of Inventor : 

   1)Gaurav Kanhayalal Lakhwani 
 

(57) Abstract : 

ABSTRACT CONTEXTUAL CERTIFICATE A system for maintaining authenticity of a subject matter using a risk based contextual 

certificate. The system comprises a first input device that is adapted to receive a first user input comprising a request for issuing the 

risk based contextual certificate for a subject matter, a first processor which is functionally coupled to the first input device it is 

adapted to receive and process the first input based on a set of rules, and to generate the risk based contextual certificate. A database is 

adapted to receive and store the risk based contextual certificate, a risk based contextual fence information and one or more contextual 

identification associated to the subject matter. (Fig. 1)  
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201821001047 A 

(19) INDIA  

(22) Date of filing of Application :10/01/2018 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : EQUALIZER MECHANISM FOR COMBINED BRAKING SYSTEM 
 

  

(51) International classification  :F16B12/00 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ADVIK HI -TECH PVT LTD  
      Address of Applicant :GAT NO. 357/99, CHAKAN 

TALEGAON ROAD, VILLAGE: KHARABWADI, CHAKAN, 

TAL: KHED, PUNE-410 501, MAHARASHTRA, INDIA. 

Maharashtra India 

(72)Name of Inventor : 

   1)SACHIN DATTATRAY VISPUTE  

   2)PRAKASH BHAU RAO PATOND  

   3)SHYAM BALARAM GAWADE  

   4)VIVEK BALSRIRAM KOBAL  
 

(57) Abstract : 

ABSTRACT EQUALIZER ASSEMBLY FOR COMBINED BRAKING SYSTEM An equalizer assembly for a combined braking 

system is disclosed. The equalizer assembly comprises a first metal plate (10) having a first set of slots and a first slit (17) extending 

from an edge of the first metal plate (10) up to a slot (15) of the first set of slots, and a second metal plate (11) connected with the first 

metal plate (10), the second metal plate (11) having a second set of slots arranged concentrically with the first set of slots and a second 

slit (18) extending from edge of the second metal plate (11) up to slot (14úÊ) of the second set of slots, wherein the first slit (17) and 

the second slit (18) are adapted to ease coupling of a rear brake cable (3) and a front brake cable (4) of the combined braking system 

with respective slots of the first and second set of slots. Figure 6 is the representative figure 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201821005573 A 

(19) INDIA  

(22) Date of filing of Application :14/02/2018 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : NOVEL CRYSTALLINE FORM OF SELEXIPAG AND PROCESS FOR THE PREPARATION 

THEREOF 
 

  

(51) International classification  
:C06C 

11/00 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)UNICHEM LABORATORIES LIMITED  
      Address of Applicant :UNICHEM BHAVAN, PRABHAT 

ESTATE, OFF. S.V. ROAD, JOGESHWARI (W), MUMBAI -400 

102, MAHARASHTRA, INDIA. Maharashtra India 

(72)Name of Inventor : 

   1)DR. DHANANJAY SATHE  

   2)DR. ARIJIT DAS  

   3)DR. GORAKH YELLOL  

   4)DR. SANDEEP BURUDKAR 
 

(57) Abstract : 

ABSTRACT: Novel crystalline polymorphic form of Selexipag compound of formula-I and process for preparation thereof. The 

invention also provides a process for preparation of amorphous form of Selexipag compound of formula-I. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201821035943 A 

(19) INDIA  

(22) Date of filing of Application :25/02/2019 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : A SYSTEM AND METHOD FOR SEMI-AUTONOMOUS ROBOT 
 

  

(51) International classification  

:H01M0010440000, 

G11B0017049000, 

G03G0015080000, 

A24D0003060000, 

B65D0006220000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Jay Satish Gadre 
      Address of Applicant :601, Shubhankar Building, Near Sai 

Mandir, Subhash Road, Vile Parle East, Mumbai, Pincode- 400 

057, Maharashtra, India Maharashtra India 

(72)Name of Inventor : 

   1)Jay Satish Gadre 
 

(57) Abstract : 

ABTRACT A SYSTEM AND METHOD FOR SEMI-AUTONOMOUS ROBOT In accordance with the present invention, the system 

comprises a drive assembly, control panel, a power assembly. The power assembly is enclosed by at least one enclosing shield. At 

least one remote control means, at least one illumination means, and at least one video means disposed in the head portion capable of 

being oriented. At least one means for cooling the interior and exterior of said system as well as at least one remote control means for 

directing a flow of fire suppressant onto a fire. Further a method of controlling a fire fighting system is disclosed. Location of a region 

of interest of a fire is determined. Position and orientation of a nozzle is adjusted in response to location. The adjusting is performed 

using plurality of motion controller. Further video and audio information of the fire environment at the fire site is communicated to 

operator/controller through remote wireless means. Ref. Fig.: FIG. 1  
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201827003077 A 

(19) INDIA  

(22) Date of filing of Application :25/01/2018 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : DEVICE TO DEVICE (D2D) SERVICE TRANSMISSION METHOD APPARATUS AND DEVICE 
 

  

(51) International classification  :H04W 16/14 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date 

:PCT/CN2015/088640  

:31/08/2015 

(87) International Publication No  :WO 2017/035751  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)HUAWEI TECHNOLOGIES CO. LTD.  
      Address of Applicant :Huawei Administration Building 

Bantian Longgang District Shenzhen Guangdong 518129 China 

(72)Name of Inventor : 

   1)LI Mingchao 
 

(57) Abstract : 

Disclosed are a D2D service transmission method apparatus and device. The method comprises: a UE acquiring signal quality of a 

first cell located in a first transmission carrier frequency; and when the UE determines that the signal quality of the first cell is higher 

than a pre set threshold and the UE receives first indication information sent by the first cell the UE selecting the first cell as a serving 

cell wherein the first indication information is used for indicating that the first cell can control the UE to transmit device to device 

(D2D) service data on a second transmission carrier frequency and the first transmission carrier frequency and the second transmission 

carrier frequency are located at different frequency points. The UE transmits D2D service data by means of the second transmission 

carrier frequency thereby solving the problem that a terminal cannot select transmission carrier frequencies located at different 

frequency points to transmit D2D service data. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201921006615 A 

(19) INDIA  

(22) Date of filing of Application :20/02/2019 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : ANDROID BASED INTEGRATED HEALTHCARE SYSTEM FOR PATIENT, PHYSICIAN AND 

PHARMACIST 
 

  

(51) International classification  
:G16H 

10/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MRS.SONAL ABHIJEET GORE  
      Address of Applicant :192,PANCHSHEEL SECTOR NO.21, 

YAMUNA NAGAR, NIGDI PRADHIKARAN, PUNE-

411044,MAHARASHTRA,INDIA Maharashtra India 

   2)PADMAVATI BANSI BODHANE  

   3)TAMESHWARI PANJABRAO GHANOD E 

   4)RASIKA PRAKASH JANGALE  
(72)Name of Inventor : 

   1)MRS.SONAL ABHIJEET GORE  

   2)PADMAVATI BANSI BODHANE  

   3)TAMESHWARI PANJABRAO GHANODE  

   4)RASIKA PRAKASH JANGALE  
 

(57) Abstract : 

Diagnosis of common health problems is a very important task in healthcare system. Due to time constraint, people are not visiting 

hospitals, which might and possibly lead to a lot of health issues in one instant of time. The healthcare system is designed to provide 

the on-line consulting for common health problems of the patients. Such system can be beneficial for the people who are busy in their 

schedule. Such system helps patients to monitor their health at regular intervals. With the increasing use of technology, there is a need 

to have such an android based integrated healthcare system that can communicate with the patient, physician and pharmacist to 

monitor and record the patients health data. The aim is to build an Integrated Healthcare system which will provide the features like 

clinical management, online consulting by physician, generate QR code for every patient, maintain the patient records, suggest the 

nearby specialist doctor in case of emergency, online payment facility to doctor and pharmacist, feedback for receipt of home delivery 

service for medicines. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201921006684 A 

(19) INDIA  

(22) Date of filing of Application :20/02/2019 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : HYDRO POWER GENERATION SYSTEM 
 

  

(51) International classification  

:H01M0010440000, 

G11B0017049000, 

G03G0015080000, 

A24D0003060000, 

B65D0006220000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Kirloskar Brothers Limited  
      Address of Applicant :Yamuna, Plot no 98/3-7 Baner, Pune-

411045, Maharashtra,India Maharashtra India 

(72)Name of Inventor : 

   1)Ravindra Birajdar  

   2)Shyam Shukla 

   3)Sudhan Kamat 

   4)Santosh Ghosh 

   5)Deepak S 
 

(57) Abstract : 

HYDRO POWER GENERATION SYSTEM Present invention relates to electrical power generation, and more particularly to a hydro 

power generation system (100). The system (100) comprises a hydro turbine (1), a mounting casing (2), an adaptor (3), a plurality of 

bearings (4a, 4b), an intrinsic friction coupling (5) and a generator (6) that are assembled in a mono block configuration. The present 

invention provides a compact hydro power generation system having a miniature hydro turbine (1) and a single-phase brush less 

synchronous generator (6) for electrical power generation up to 5 kVA. The voltage and frequency of the generator (6) has linear 

correlation with the rotational speed and the variable reactive power demand. Hence, the hydro power generation system (100) keeps a 

stable voltage level under varying load at any particular rotational speed. Figure 1 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201921006747 A 

(19) INDIA  

(22) Date of filing of Application :20/02/2019 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : AN ON MACHINE BROKEN NEEDLE COLLECTING SYSTEM FOR SEWING MACHINE AND ITS 

METHOD THEREOF 
 

  

(51) International classification  

:D05B0083000000, 

D06H0003140000, 

D05B0091120000, 

D04B0035180000, 

D05B0029080000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)National Institute of Fashion Technology (NIFT) 
      Address of Applicant :NIFT Campus, GH-0 Road, Near 

Infocity, Gandhinagar, Gujarat 382007, India Gujarat India 

(72)Name of Inventor : 

   1)Ishita Upreti  

   2)Nitika Yadav 

   3)Ankur Makhija  
 

(57) Abstract : 

An on machine broken needle collecting system for sewing machine and its method thereof The present invention comprises of a 

system for on machine broken needle collection for sewing machine comprising a combination of magnetic presser foot (200) and 

under-bed needle collecting device (300). The system has at least one upper part of the system configured for capturing all the 

fragments of the broken needles on/above the sewing machine platform, wherein said upper part of the system comprises of a presser 

foot (200) configured with a specially designed presser plate (230) with a provision for mounting said plurality of removable magnetic 

means in grooves (215) for capturing all the fragments of the broken needles including fragments including fragments escaping in a 

projectile motion. The system also comprises of at least one lower part of the system configured for capturing the fragments of the 

broken needles below the sewing machine platform comprises of a removable under-bed broken needle collecting device (300) 

configured with plurality of magnetic means for capturing all the fragments of the broken needles below the sewing machine bed. Fig 

11 and Fig 17 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201921006803 A 

(19) INDIA  

(22) Date of filing of Application :21/02/2019 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : ARTIFICIAL IMMUNE SYSTEM BASED GENERIC FRAMEWORK FOR COMPUTER SECURITY 
 

  

(51) International classification  

:G06N0003120000, 

H04W0084180000, 

G06N0020000000, 

H04L0029060000, 

G01N0001420000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Dr Amol P Bhagat 
      Address of Applicant :Prakashdeep, Lane 7 Yashoda Nagar 

No. 2, Amravati, Maharashtra, India - 444606 Maharashtra India 

   2)Vinay A Rajgure 

   3)Dr M S Ali  
(72)Name of Inventor : 

   1)Dr Amol P Bhagat 

   2)Vinay A Rajgure 

   3)Dr M S Ali  
 

(57) Abstract : 

The immune system has many features like it is highly scattered, highly adaptive, self-organising in nature, maintains a record of past 

happenstances, and also having ability to continually getting in the new happenstances. In this chapter the Artificial Immune System is 

presented as an example of a system developed around the current understanding of the immune system. This system explains 

capability of an Artificial Immune Systems to capture the basic elements of the immune system and demonstrates the some of its main 

properties. As natural immune system have features like diversity, distributed computation, error tolerance, dynamic learning and 

adaptation and self-monitoring these are integrated in the invented generalized framework for Artificial Immune Systems which is 

utilized for the computer security. The natural human immune system has encouraged scientists, engineers and researchers for 

discovering powerful information processing algorithms to solve multifarious engineering tasks. The Artificial Immune Systems can 

be applied to many domains like classification problems, optimisation tasks and other domains. In this invention it is applied to the 

computer security domain for identifying intrusion. It is like general framework for a distributed adaptive system. The invented 

framework and system are simulated and verified for various intrusion conditions and attacks. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201921006825 A 

(19) INDIA  

(22) Date of filing of Application :21/02/2019 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : COGNITIVE RECOMMENDATION SYSTEM TO ENHANCE QUALITY OF SOFTWARE 

DELIVERY 
 

  

(51) International classification  

:G06F0017270000, 

G06F0011360000, 

G06N0003080000, 

G06N0005020000, 

G06F0011070000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Tata Consultancy Services Limited 
      Address of Applicant :Nirmal Building, 9th floor, Nariman 

point, Mumbai Maharashtra India 

(72)Name of Inventor : 

   1)MANDAL, Indrajit  
 

(57) Abstract : 

This disclosure relates generally to a system and method to identify one or more errors in a software development cycle (SDLC) and 

to recommend one or more corrective measures corresponding to each identified and prioritized error. The data is collected from 

various sources and filtered to remove noise based on a set of predefined data filtration parameters. A knowledge graph is constructed 

using the filtered unstructured data, and a training sample data is extracted from the knowledge graph to train a convolution neural 

network. The convolution neural network is invoked to identify errors in the module during SDLC and to prioritize the identified 

errors based on severity of the errors. A recommendation module of the system is configured to recommend one or more corrective 

measures according to the priority of one or more errors using a cognitive platform. [To be published with FIG. 2] 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201921006832 A 

(19) INDIA  

(22) Date of filing of Application :21/02/2019 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : METHOD OF HEAT TREATING AN ARTICLE 
 

  

(51) International classification  

:C22F0001100000, 

B01J0037180000, 

C21D0009080000, 

H01L0021322000, 

C21D0001740000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)FLUID CONTROLS PRIVATE LIMITED  
      Address of Applicant :J V PATEL ITI COMPOUND, B. 

MADHURKAR MARG, MUMBAI 400013 Maharashtra India 

(72)Name of Inventor : 

   1)Rahul Manikrao Patil  

   2)Tansen Dhananjay Chaudhari 
 

(57) Abstract : 

The invention describes a method of heat-treating an article, which includes a first step of heating the article to a of 400C to 500C at a 

pressure of 1 to 3 millibar in an atmosphere comprising hydrogen for a period of 0.1 to 50 hours to produce a hot article, a second step 

of heating the hot article at a of 400C to 500C at a pressure of 1 to 3 millibar in an atmosphere comprising at least one of hydrogen, 

argon, and nitrogen, for 0.1 to 50 hours to produce a preliminary heat treated article, and a third step of heating the preliminary heat 

treated article at a of 400C to 500C at a pressure of 1 to 3 millibar in an atmosphere comprising at least one of hydrogen, nitrogen, and 

a hydrocarbon gas, for 0.1 to 50 hours; to produce a heat-treated article. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201921006873 A 

(19) INDIA  

(22) Date of filing of Application :21/02/2019 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : THEFT DETECTION SYSTEM 
 

  

(51) International classification  

:G08B0013240000, 

H04Q0009000000, 

G06Q0010080000, 

G08B0013140000, 

G01N0033000000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SHAIKH, Zeeshan Ali Abdul Kadir  
      Address of Applicant :D - 4, Flat No. 26, Herms Heritage 

Society, phase II, Shastri Nagar, Yerwada, Pune - 411006 

Maharashtra India 

(72)Name of Inventor : 

   1)SHAIKH, Zeeshan Ali Abdul Kadir  
 

(57) Abstract : 

The present invention relates to a theft detection system using a RFID technology. The system includes a chip and a plurality of 

sensor. The chip having a unique code is disposed onto the vehicle. The pluralities of sensor are configured at a chowk or an 

intersection or a signal. A database formed on a computer connected by a network for storage of information. Figure 1 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201921006881 A 

(19) INDIA  

(22) Date of filing of Application :21/02/2019 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : A MULTI-PLATE WET CLUTCH SYSTEM 
 

  

(51) International classification  

:F16D0069000000, 

F16D0013640000, 

F16D0025120000, 

F16C0003140000, 

F16D0055000000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Endurance Technologies Limited 
      Address of Applicant :E 92, M.I.D.C Industrial Area, Waluj, 

Aurangabad- 431136, Maharashtra Maharashtra India 

(72)Name of Inventor : 

   1)Sandip Jayaram 

   2)Tirumalesh Yeldi 
 

(57) Abstract : 

The invention is a multi -plate clutch system (1000) having oil connecting paths (30) in the friction plate (10) in between the friction 

materials (20). The oil connecting paths (30) are made at the time of casting of the friction plates (10) or can also be drilled. It aims to 

provide improved life of the friction plate (10) by reducing the wear and tear of the friction material (20). These oil connecting paths 

(30) also help in reducing the drag torque by creating an obstruction to the hydrodynamic layer of the fluid. This in turn results in 

smooth gearshift and increased fuel efficiency. The oil connecting paths or holes are positioned on the friction plate (10) such that 

their placement is in between said friction material (20). 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201921006896 A 

(19) INDIA  

(22) Date of filing of Application :21/02/2019 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : HAND DETECTION IN FIRST PERSON VIEW 
 

  

(51) International classification  

:G06K0009000000, 

G06K0009460000, 

G06K0009620000, 

G06N0003080000, 

G06N0003040000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 
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(57) Abstract : 

This disclosure relates generally to method and system for real-time hand detection in first person view (FPV). The method includes 

receiving a RGB image of a scene captured in the FPV as an input by a CNN network. The CNN network includes nine convolutional 

layers followed by two fully connected layers. Image features are extracted from the RGB image by the nine convolutional layers. 

Based on image features, a probability of detection of the hand, a normalized centroid of the hand and normalized dimensions of a 

bounding box corresponding to the hand in the RGB image are predicted, by the fully connected layer. The CNN network is pre-

trained based on a loss function that includes a loss of probability of detection of the hand, a loss of the centroid of the bounding box 

and a loss of the bounding box dimensions. [To be published with FIG. 4] 
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(57) Abstract : 

ABSTRACT Process For Synthesis Of Intermediates Of Nilotinib And Nilotinib The present invention discloses a process to prepare 

nilotinib and pharmaceutically acceptable salts, particularly the invention discloses a process to prepare an intermediate of nilotinib of 

formula (A).  
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(57) Abstract : 

ABSTRACT AUTOMATIC MATERIAL CASSETTE LOADING AND UNLOADING The present subject matter relates to an 

automated cassette pull-in system (102) for a tire building material cassette (104). The cassette pull-in system (104) comprises a let-off 

station (106) having a first end (216) and a second end (218). The let-off station (106) comprises at least one positioning cylinder 

(108a, 108b) provided on the let-off station (106), a loading locking cylinder (110) for detachably clamping the material cassette (104) 

to the let-off station (106), a drive unit (202) for pulling the material cassette (104), at least one electromagnet (114a, 114b) for 

releasably locking the material cassette (104) to the let-off station (106). <>  
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(57) Abstract : 

ABSTRACT The invention relates to an infusion container comprising a sterile, ready-to-use, stable aqueous solution of Midazolam 

or a pharmaceutically acceptable salt thereof, suitable for direct intravenous infusion to a patient in need thereof. The invention also 

relates to a novel infusion container having plurality of ports that is suitable for delivering or receiving a sterile fluid, such as the said 

stable aqueous solution of Midazolam or a pharmaceutically acceptable salt thereof.  
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(57) Abstract : 

The present is to provide a modular trim panel 100 for a vehicle interior. The modular trim panel 100 is having an exterior surface 

100a and an interior surface 100b. The exterior surface 100a is visibly configured over an interior panel 200 of the vehicle and the 

interior surface 100b is attachable to the interior panel 200. The modular trim panel 100 includes a guiding arrangement 110, a locking 

arrangement 120 and a locking element 130. The guiding arrangement 110 is for aligning the modular trim panel 100 on the interior 

panel 200 of the vehicle. The locking arrangement 120 is for locking the modular trim panel 100 with the interior panel 200 of the 

vehicle. The locking arrangement 120 is having an operating member 122 for unlocking and pushing the modular trim panel 100 away 

from the interior panel 200 upon actuation of the operating member 122 in a first direction. Figure 2 
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(57) Abstract : 

This disclosure relates generally to a ParkinsonúÊs disease detection system. ParkinsonúÊs disease is a neuro-degenerative disorder 

affecting motor and cognitive functions of subjects. Since symptom manifestation is limited in ParkinsonúÊs disease, identifying 

ParkinsonúÊs disease in the early stage is a challenging task. The present disclosure overcomes the limitations of the conventional 

methods for detecting ParkinsonúÊs disease by utilizing a graph theory approach. Here, each pressure sensor attached to an insole 

corresponding to a plurality of pressure points associated with a foot of the subject is considered as a node of a connectivity graph. 

The foot dynamics analysis is performed based on a metric known as mediolateral stability index and the mediolateral stability index 

is calculated by utilizing a betweenness centrality associated with each node of the connectivity graph. Further, the mediolateral 

stability index is compared with standard values to detect the intensity of the ParkinsonúÊs disease. [To be published with FIG. 2] 
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(57) Abstract : 

The event reminder sharing system and method to schedule event reminder with one or more end users through network connected 

computing devices comprising of the steps of receiving 302, verification 303, notification 304, scheduling 305, tracking 306, and 

activation 307. A reminder sharing method allows end user to list user IDs of other end user or users in block user ID list or in favorite 

user ID list. A system and method to schedule event reminder is designed such that a user ID listed as favorite user ID by end user i.e. 

event reminder receiving user can schedule event reminder for that event reminder receiving user directly. An end user can share 

scheduled event reminder or reminders in own network connected computing device with other end user or users at a time. 

  

 

No. of Pages : 24 No. of Claims : 10 



The Patent Office Journal No. 35/2020 Dated 28/08/2020                                    36122 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201921007050 A 

(19) INDIA  

(22) Date of filing of Application :22/02/2019 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : ELECTRIC MOTOR DRIVEN SYSTEM 
 

  

(51) International classification  

:H02P0006080000, 

B62B0005000000, 

B62M0006600000, 

B60K0007000000, 

F04B0017030000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Akshay Vijay Janokar 
      Address of Applicant :Opp to Maleval Bharat gas godown, 

Jyoti Nagar, Jatharpeth , Akola Maharashtra India 

   2)Abhijeet Sahebrao Gawande 

   3)Syed Jibbran Ali 
(72)Name of Inventor : 

   1)Akshay Vijay Janokar 

   2)Abhijeet Sahebrao Gawande 

   3)Syed Jibbran Ali 

   4)Sanjaykumar Chhaganlal Makwana 

   5)Haridas Shriron Nemane 
 

(57) Abstract : 

The present invention relates to an electric motor driven system. The objective of the proposed invention is to run the vehicle on both 

electrically powered motor and IC engine which intelligently selected by the operator. The proposed system combined the two 

different power producing elements in one bike, that are conventional motor cycle with an regular I.C. Engine as a primary power 

source and a D.C. hub motor as secondary orĕcity drive unitúÊ. Also the speed 30-45 km ph are best suited for electric motor so used 

electric motor as drive mechanism in city which is almost pollution free noise free smooth in operation and also is a gear terrain less 

mechanism. Following invention described in detail with the help of figure 1 of sheet which shows the system architecture of the 

proposed system. 
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(57) Abstract : 

A grain expanding apparatus (100) is disclosed. The apparatus comprises a housing having a feeder mechanism unit (1) with an inlet 

to receive grains and release a pre-determined quantity of the grains from the received grains, and a heating device (2) disposed inside 

the housing and adapted to receive the released grains for heating to a predefined temperature for breaking an outer cover of the grains 

and expanding the grains. The apparatus (100) comprises a control unit (6) for regulating temperature of the heating device (2) based 

on type of the received grains; and wherein the heating device (2) is coupled to a rotary device (4) to rotate the heating device (2) 

about the axis. The apparatus comprises a vibrating unit (3) coupled to the heating device (2) to provide at least one of a linear motion 

or a reciprocating motion or a vibratory motion to the heating device (2). 
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(57) Abstract : 

The present invention provides a low density molding compound composition (100) based on a less expensive industrial waste product 

hollow flyash and a process for preparation thereof. The process (200) for preparing the composition (100) is simple, cheaper and non-

hazardous. The composition(100) is capable of being used for fabricating a molded light weight composite such as automotive body 

panels, industrial product housing, consumer product housing and like, by compression molding process. The molded composite 

article fabricated using the composition (100) is lightweight having density value between 1.4 to 1.65 g/ cc, impact strength equal to 

60 kJ/ sq., with excellent surface aesthetics. 
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(57) Abstract : 

Compounds of formula (I) wherein A, Z, E, R1, R2, m and n have the meaning according to the claims can be employed, inter alia, for 

the treatment of tauopathies and AlzheimerúÊs disease. 
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(57) Abstract : 

Embodiments provide a method for fabrication of organo-inorganic perovskite thin film. A precursor is selected in an evaporation 

chamber. The precursor is selected in a predefined form (nanoparticles) and is used for thermal deposition of the thin films, over a 

substrate. A power supply is used for fixing, a supply of current in the evaporation chamber to a predefined value. The fixing of the 

current to the predefined value enables an evaporation of the precursor and an evaporated precursor is deposited as the thin film on the 

substrate.                     FIG. 2 
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(57) Abstract : 

ABSTRACT A PROCESS FOR PREPARING GRANULATED PHOSPHOGYPSUM FERTILIZER COMPOSITION The present 

disclosure relates to a process for preparing granulated phosphogypsum fertilizer composition which is simple and inexpensive. The 

present disclosure further relates to a composition of granulated fertilizer composition. The granulated fertilizer composition of the 

present disclosure is uniformly distributed in the soil and easy to handle.  
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(57) Abstract : 

ABSTRACT A PROCESS FOR PREPARATION OF AMMONIUM SULPHATE GRANULES The present disclosure relates to a 

process for preparation of ammonium sulphate granules. The process for preparation of ammonium sulphate granules of the present 

disclosure is simple, fast, safe and environmental friendly. The ammonium sulphate granules of the present disclosure are 

characterized by having a nitrogen content in the range of 18% to 21%, a particle size in the range of 0.5 mm to 6 mm and a crushing 

strength in the range of 0.5 kg to 5 kg per granule.  
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(51) International classification  

:C09D0005020000, 

G03G0009093000, 

C08L0051040000, 

A01N0025100000, 

C08F0257020000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Asian Paints Ltd. 
      Address of Applicant :6A Shantinagar Santacruz (E) Mumbai 

Maharashtra India 400 055 Maharashtra India 

(72)Name of Inventor : 
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   2)GHOSH, Dr. Swapan Kumar 
 

(57) Abstract : 

A core-shell latex/binder comprising styrene acrylic emulsion/paint formulation including core shell latex particles, is provided, 

involving styrene rich core and acrylate shell based polymeric particles wherein said core has at least 40 wt.% styrene with respect to 

total monomer. Also, is provided a two-stage process of synthesizing the same wherein while the core comprises high amount of 

styrene of at least 40% by wt, said emulsion has at least 50 wt.% solid content to meet high specific productivity. Said core shell 

styrene-acrylate latex paint showed very high UV resistance properties when compared to formulations having non-core-shell styrene 

acrylate latex. 
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(57) Abstract : 

Every Muslim religious person has importance of daily namaz (prayers). These timings are generally displayed inside Masjid/ 

Mosque. Currently there is no system or device which notifies the timing changes to the people. In this invention a system is invented 

which will be installed in every Masjid/ Mosque. The device invented in this invention has the provision of changing the prayer 

timings. These changes in prayer timings are notified to all the people those who are registered in the device and those who are 

coming to Masjid/ Mosque for daily prayers through SMS. Even the notifications are sent to the Masjid/ Mosque in-charge (i.e. 

Maulana or Mutali) some time before the prayer scheduled time. All these devices, installed inside Masjid/ Mosque, are connected to 

an online application and a mobile device application. The timings displayed on online and mobile applications are sync with the 

timings set on the device installed inside Masjid/ Mosque. The interested people can search and view the nearby Masjid/ Mosque and 

the prayer timings at that Masjid/ Mosque on their mobile devices. During travel or journey people gets notifications before prayer 

timings of nearby Masjid situated on their traveling route. Various reports can be generated using online web application. The 

invented system and device are useful for all the people who are busy with their daily life and those who are not able to keep updates 

of the changes in the prayer timings. 
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(57) Abstract : 

Invention revolves around temperature measuring devices, e.g. thermometer, in which there is provision of unit of coolness; it 

becomes confusing in daily life while using the cooling devices to measure the temperature; according to the invention there is 

temperature scale used to measure the coolness of a body; according to the prior art as the temperature decreases the coolness 

increases but inverse technique is used while using the mentioned temperature scale, here as the coolness increases magnitude of the 

scale increases accordingly; the temperature scale is designed with reference to any of the currently used temperature measuring scales 

for proper convenience. 
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(57) Abstract : 

Invention revolves around ceiling fan which has the provision of timer and wetness sensor in it; usually ceiling fans are used to dry the 

floor after moping certain area, and there are many limitations associated with this process; according to the invention there is a 

provision of wetness sensor which is connected to the regulator; the wetness sensing device is kept where least amount of air is passed 

and after the area near the wetness sensing device is dried the fan automatically switches off; on other hand there is provision of timer, 

which is directly connected to the regulator, user is expected to set a time limit after which the fan switches off automatically. 
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(57) Abstract : 

Invention revolves around a mixer grinder incorporated with various function of food items assigned to it, additionally system of timer 

installed in it; the modified mechanism deals with internal change, more precisely there is installed system of microcontroller inside 

the mixer grinder which controls the execution of the function keys and timer; each function key is assigned with particular time limit 

needed for the respective food item to be processed; on other hand there is provision of the timer in which user is expected to set a 

particular time limit after which the connection between mixer grinder and AC mains is cut. 
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(57) Abstract : 

The present invention relates to synergistic bioactive compositions for enhancing cellular energy in aerobic or anaerobic conditions. 

Particularly, the invention relates to a synergistic bioactive composition comprising specific combination of purine nucleoside and 

hydrophilic pyridinecarboxamide compound(s) which are present in the ratio of 1:0.1 to 1:1 along with pharmaceutically acceptable 

carriers /excipients, whereinĕpurine nucleosideúÊ is inosine adduct and the hydrophilic pyridinecarboxamide compound is selected 

from nicotinamide riboside or nicotinamide mononucleotide either alone or in combination thereof. Further, the present cellular 

energy enhancing bioactive compositions are useful for treating ATP deficiency conditions. Moreover, the composition is useful for 

treating hepatic dysfunctions. 
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(57) Abstract : 

Disclosed are a system (100) and a method for accessing and controlling a continuous passive motion machine (150) remotely. The 

system (100) comprises a server (20), a microcontroller (50), a Wi-Fi module (60), a first sensor (70) and a second sensor (80). The 

system (100) provides direct communication between continuous passive motion machine (150) and users for transfer of different data 

as well as check for the working condition of the machine (150). The system (100) and the method improve the accuracy of an angle 

setting mechanism of the continuous passive motion machine (150). Figure 2 
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(57) Abstract : 

SYSTEM AND METHOD FOR DYNAMICALLY CHANGING STEERING RATIO OF A MOTORIZED VEHICLE The present 

invention relates to a system (100) for dynamically changing steering ratio of a motorized vehicle wherein, the invented system (100) 

comprises a steering controller unit (106), at least one steering angle generator unit (102 or 104), a steering control mechanism (118), 

at least one pair of steering motors (108,110), and a torque feedback unit (116). The present invention also provides a method for 

dynamically changing steering ratio of a motorized vehicle. Figure 1 
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(57) Abstract : 

The present disclosure pertains to a preform precursor composition. Said polymer preform composition comprises polymer and 

graphene and is characterized by the presence of the graphene at a concentration ranging from about 1ppm to 20ppm. The graphene in 

said composition acts as a reheat additive. While graphene does not negatively impact the transparency or colouration of the products 

so formed, it also allows increased efficiency of product formation. In addition, graphene also imparts enhanced antimicrobial 

properties to the products so formed. The disclosure also provides a process for preparing the preform precursor composition. Said 

composition of the present disclosure finds application in the preparation of preforms for plastic containers or in the preparation of 

plastic containers directly.  
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(57) Abstract : 

úîA TYRE COMPOSITION COMPRISING IONIC LIQUID FUNCTIONALIZED GRAPHENE AND PROCESS FOR 

PREPARING THE SAMEú• ABSTRACT The present disclosure provides a tyre composition comprising a rubber and ionic liquid 

functionalized graphene as a reinforcing filler. When the said composition is used to manufacture tyres, properties and performance of 

the said tyre is enhanced, when compared with a tyre comprising conventional fillers, such as carbon black. Further, the 

functionalization of graphene also significantly reduces curing/vulcanizing time of the rubber so prepared. The disclosure also 

provides a corresponding process that allows incorporation of the said ionic liquid functionalized graphene along with one or more 

rubbers and other additives for preparing the said composition.  
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(57) Abstract : 

The present disclosure provides a tyre composition comprising graphene as a reinforcing filler. When the said composition is used to 

manufacture tyres, properties and performance of the said tyre is enhanced, when compared with a tyre comprising conventional 

fillers, such as carbon black. The disclosure also provides a corresponding process that allows incorporation of the said graphene 

along with one or more rubbers for preparing the said composition. 
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(57) Abstract : 

The present disclosure provides a process for preparing a tyre composition comprising a layered compound such as graphene, 

molybdenum disulphide, boron nitride and clay, or a combination thereof. The said process allows incorporation of the layered 

compound in the tyre composition to enhance properties and performance of the said tyre, when compared with a tyre lacking such a 

layered compound.  
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(57) Abstract : 

ABSTRACT NOVEL PHARMACEUTICAL COMPOSITION OF 5a - REDUCTASE INHIBITOR AND ITS COMBINATION The 

present invention relates to a novel pharmaceutical composition of 5a- reductase inhibitor and process of preparation thereof. The 

present invention also relates to a novel pharmaceutical composition of 5a- reductase inhibitor and otherîactive substrateú•, and 

process of preparation thereof. The present invention also relates to a novel solid composition of 5a- reductase inhibitor. The present 

invention also relates to a novel solid composition of 5a- reductase inhibitor and otherîactive substrateú•. The present invention also 

relates to a novel solid composition of dutasteride and tamsulosin. 
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B65D0006220000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ZIM Laboratories Limited  
      Address of Applicant :ZIM Laboratories Limited, B-21/22, 

MIDC Area, Kalmeshwar, PIN: 441 501, Nagpur, Maharashtra, 

India. Maharashtra India 

(72)Name of Inventor : 

   1)Anwar Daud 

   2)Chandrashekhar Mainde 
 

(57) Abstract : 

ABSTRACT The present invention relates to a novel stable pharmaceutical composition of retinoid and process of preparation thereof. 

The present invention also relates to novel stable pharmaceutical composition of retinoid comprising substrate and emulsion coating 

layer of retinoid thereupon. The present invention also relates to novel stable pharmaceutical composition of alitretinoin comprising 

substrate and emulsion coating layer of alitretinoin thereupon. The present invention also relates to novel stable pharmaceutical 

composition of acitretin comprising substrate and emulsion coating layer of acitretin thereupon. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201921007428 A 

(19) INDIA  

(22) Date of filing of Application :26/02/2019 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention :îDICLOFENAC COMPOSITIONSú•  
 

  

(51) International classification  

:H04N0019109000, 

G02B0013220000, 

H04N0005782000, 

G11B0007006000, 

G11B0007131000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Themis Medicare Limited  
      Address of Applicant :11/12, Udyog Nagar, S.V. Road, 

Goregaon West, Mumbai - 400 104, Maharashtra, India 

Maharashtra India 

(72)Name of Inventor : 

   1)PATEL, Dinesh Shantilal 

   2)PATEL, Sachin Dinesh 

   3)KURANI, Shashikant Prabhudas 

   4)SATHE, Milind Vinayak  
 

(57) Abstract : 

ABSTRACTîDICLOFENAC COMPOSITIONSú• The present invention relates to stable, efficacious and safe aqueous injectable 

composition comprising about 75 mg/ml of Diclofenac or its pharmaceutically acceptable salt along with Glycine in preferably about 

0.1%w/v to 2%w/v and other pharmaceutically acceptable with or without drugs like Paracetamol, Dicyclomine or combination 

thereof. The composition is suitable for the parenteral administration through intramuscular or intravenous routes alike. The invention 

further provides a method for preparing said composition.  
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201921007466 A 

(19) INDIA  

(22) Date of filing of Application :26/02/2019 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : A MULTI-PLATE WET CLUTCH 
 

  

(51) International classification  

:F16D0013720000, 

F16D0013640000, 

F16D0069000000, 

F16D0013740000, 

F16D0013560000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Endurance Technologies Limited 
      Address of Applicant :Endurance Technologies Limited, E 92, 

M.I.D.C Industrial Area, Waluj, Aurangabad- 431136, 

Maharashtra Maharashtra India 

(72)Name of Inventor : 

   1)Yogesh Shambharkar 

   2)Ashok Kulkarni  
 

(57) Abstract : 

The invention is a multi-plate wet clutch (1000). The pressure plate (150) in the clutch comprises of flange (160) which extends from 

the pressure plate to the clutch inner member (200). The flange (150) also comprises of slots (170) and oil connecting path (180) in it 

which ensures uniform oil distribution to all the clutch plate (140) and friction plate (130), and thereby improves the clutch efficiency 

and results in better heat dissipation. In addition to that, there are also ribs (190) in the flange (160) which prevents oil accumulation. 

(Refer Figure 2a) 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201921007505 A 

(19) INDIA  

(22) Date of filing of Application :26/02/2019 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : A PASSENGER COMPARTMENT OF A PUBLIC TRANSPORT VEHICLE 
 

  

(51) International classification  

:B61D0001080000, 

B63B0029100000, 

B62D0025200000, 

B60Q0003640000, 

B63B0029020000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)RELIANCE INDUSTRIES LIMITED  
      Address of Applicant :3rd Floor, Maker Chamber-IV, 222, 

Nariman Point, Mumbai 400 021, Maharashtra, India Maharashtra 

India 

(72)Name of Inventor : 

   1)Dinesh Dnyaneshwar Welukar  

   2)Nilesh Rajaram Tawde 

   3)Mihir Satish Sukhatme 

   4)Tilak Deepak Roy 
 

(57) Abstract : 

ABSTRACT A stairway arrangement for a passenger vehicle is disclosed. The stairway arrangement comprising a composite wall 

extending from a floor to an upper portion of the compartment to and at least one lower berth and one or more upper berths supported 

by the at least one composite wall. A support member extending from a floor to the one or more upper berths parallel to the composite 

wall. A plurality of steps extending laterally and fixed between the partition wall and the support member. The at least one of the one 

or more upper berths is divided into a first portion and a second portion pivotally connected to the first portion. The second portion is 

configured to be operated between a first position and a second position, such that the second portion to act as one of the steps of the 

plurality of steps in the second position. FIG.1 is a representative figure.  

  

 

No. of Pages : 31 No. of Claims : 14 



The Patent Office Journal No. 35/2020 Dated 28/08/2020                                    36146 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201921007507 A 

(19) INDIA  

(22) Date of filing of Application :26/02/2019 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : FOOT OPERATED CONTROLLING DEVICE 
 

  

(51) International classification  

:B65F0001160000, 

A63B0021220000, 

F16H0059100000, 

B63H0016180000, 

E05C0009000000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)HIWIN TECHNOLOGIES CORP.  
      Address of Applicant :No. 7, Jingke Road, Nantun District, 

Taichung City, (Postal code: 40852) Taiwan 

(72)Name of Inventor : 

   1)Kuo, Zi-Wei 

   2)KE, Cheng-Tang 
 

(57) Abstract : 

A foot operated controlling device comprises an oriental base, a pedal, a sensing module and a transmission mechanism. The pedal is 

connected to the oriental base and tiltable relative to the oriental base. The sensing module comprises a first sensor and a second 

sensor. The transmission mechanism is connected to the pedal and the sensing module. The transmission mechanism comprises a 

transmission rod and a swing rod. The transmission rod is connected to the pedal. The swing rod is connected to the transmission rod, 

and an extension direction along which the swing rod is oriented is independent of an extension direction along which the transmission 

rod is oriented. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201921007509 A 

(19) INDIA  

(22) Date of filing of Application :26/02/2019 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : A HERBAL COMPOSITION FOR ADDRESSING INSOMNIA AND INSOMNIA RELATED 

SYMPTOMS 
 

  

(51) International classification  

:A61K0036810000, 

A61K0036185000, 

A61K0036390000, 

A61K0036840000, 

A61K0036480000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Sava Healthcare Limited 
      Address of Applicant :SAVA House, Lalwani Plaza, Sakore 

Nagar CHS, Off. New Airport Road, Viman Nagar, Pune-411014 

Maharashtra India 

(72)Name of Inventor : 

   1)Vinod Ramchandra Jadhav 

   2)Vinod Vidyasagar Kuber 
 

(57) Abstract : 

The present invention relates to a herbal composition comprising a) tagar extract; b) jatamansi extract; c) ashwagandha extract; d) 

nutmeg extract; e) bramhi extract; and f) shankhpushpi extract for addressing insomnia and insomnia related symptoms. The present 

invention also relates to a process for preparing the herbal composition. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201923007317 A 

(19) INDIA  

(22) Date of filing of Application :25/02/2019 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : CENTRALIZE/ DECENTRALIZE CABINET FREE SERVO MOTOR DRIVE SYSTEM FOR 

MAGNET MOVEMENT IN FLAT BAD SCREEN PRINTING MACHINE 
 

  

(51) International classification  

:B62K0019300000, 

F16M0011180000, 

C07D0211760000, 

A61N0005060000, 

A47J0031360000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filed on 

:201921005995  

:15/02/2019 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)THAKORE NIKI NARENDRABHAI  
      Address of Applicant :BUNGLOW No. 394, Lane No.18, 

Satyagrah Chhavani, Nr. Bhav Nirjar Temple, Satelite, 

Ahmedabad-380015 Gujarat, India Gujarat India 

(72)Name of Inventor : 

   1)THAKORE NIKI NARENDRABHAI  
 

(57) Abstract : 

CENTRALIZE/ DECENTRALIZE CABINET FREE SERVO DRIVE SYSTEM FOR MAGNET MOVEMENT IN FLAT BAD 

SCREEN PRINTING MACHINE consists with individual / multiple / dual servo motor drive system , single cable (combination of 

power and encoder cable) and dual cable Wherein servo motor drive system is fitted for the group of two, three, four or more magnet 

beam, which are provided either of left side or right side or any combination of left/right ; Wherein single or dual cable are connected 

in series with each servo motor drive system. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201924046076 A 

(19) INDIA  

(22) Date of filing of Application :13/11/2019 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention :îSEMICONDUCTOR MEMORY DEVICE AND MEMORY SYSTEM HAVING THE SAMEú•  
 

  

(51) International classification  

:G11C0005140000, 

G01R0031020000, 

H03K0019017500, 

G01R0019165000, 

G05F0003240000 

(31) Priority Document No  :10-2019-0020933  

(32) Priority Date  :22/02/2019 

(33) Name of priority country  :Republic of Korea 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SAMSUNG ELECTRONICS CO., LTD. 
      Address of Applicant :129 Samsung-ro, Yeongtong-gu 

Suwon-si, Gyeonggi-do 16677, Republic of Korea Republic of 

Korea 

(72)Name of Inventor : 

   1)Youngho NA 

   2)Youngsun MIN 

   3)Daeseok BYEON 
 

(57) Abstract : 

Provided are a semiconductor memory device (100) and a memory system (1000) including the same. The semiconductor memory 

device (100) includes an external power supply voltage terminal configured to receive an external power supply voltage, an external 

ground voltage terminal configured to receive an external ground voltage, a ground voltage noise detector (GNDND) configured to 

detect a difference between the external ground voltage and an internal ground voltage of an internal ground voltage node and 

generate a ground voltage noise reference voltage, an internal power supply voltage reference voltage generator (GVREFG, 

LVREFGA  LVREFGD, LIVCD) configured to generate an internal power supply voltage reference voltage based on the external 

power supply voltage and the ground voltage noise reference voltage, and an internal power supply voltage driver configured to 

generate an internal power supply voltage based on the internal power supply voltage reference voltage. FIG. 4 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201927015656 A 

(19) INDIA  

(22) Date of filing of Application :18/04/2019 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : SINGLE-LAYERED END-FIRE CIRCULARLY POLARIZED SUBSTRATE INTEGRATED 

WAVEGUIDE HORN ANTENNA 
 

  

(51) International classification  
:H01Q 13/02, H01Q 

3/28, H01Q 3/30 

(31) Priority Document No  :62/414433  

(32) Priority Date  :28/10/2016 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/IB2017/055970  

:28/09/2017 

(87) International Publication No  :WO 2018/078466  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)HUAWEI TECHNOLOGIES CANADA CO., LTD.  
      Address of Applicant :303 Terry Fox Drive, Suite 400 Kanata, 

Ontario K2K 3J1 Canada 

   2)WU, Ke 

   3)YIN, Yifan  
(72)Name of Inventor : 

   1)WU, Ke 

   2)YIN, Yifan  
 

(57) Abstract : 

An end fire circularly polarized (CP) substrate integrated waveguide (SIW) horn antenna and a method of manufacturing thereof are 

described. The antenna includes an input section for receiving radio frequency (RF) waves from a source; and a body extending from 

the input section for receiving the RF waves from the input section the body comprising a plurality of radiating units the plurality of 

radiating units being configured to radiate circularly polarized waves (CP) in a far field wherein apertures of the plurality of radiating 

unit being located along an edge of a planar dielectric substrate and wherein the horn antenna is in a planar form. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201927022203 A 

(19) INDIA  

(22) Date of filing of Application :04/06/2019 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : TECHNIQUES FOR PROCESSING MULTIPLE DIVISION DUPLEXING SCHEMES WITHIN A 

TRANSMISSION TIME INTERVAL 
 

  

(51) International classification  
:H04L 5/14, H04L 

5/00 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date 

:PCT/EP2016/080306  

:08/12/2016 

(87) International Publication No  :WO 2018/103854  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)HUAWEI TECHNOLOGIES DUESSELDORF GMBH  
      Address of Applicant :Hansaallee 205 40549 DÃ¼sseldorf 

Germany 

(72)Name of Inventor : 

   1)IBRAHIM, Mohamed  

   2)XU, Wen 
 

(57) Abstract : 

The disclosure relates to a radio transceiving device (1500) comprising: a processor (1501) configured to process a radio subframe 

(1503) comprising a plurality of resource elements (100d 100b) in time and frequency wherein a first portion (111 113) of the resource 

elements comprises resource elements which are based on a first division duplexing scheme and wherein a second portion (112 114) 

of the resource elements comprises resource elements which are based on a second division duplexing scheme; and a transceiver 

(1502) configured to transceive the radio subframe (1503) within a transmission time interval (TTI). 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201927037612 A 

(19) INDIA  

(22) Date of filing of Application :18/09/2019 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : THIN FILM ENCAPSULATION METHOD THIN FILM ENCAPSULATION STRUCTURE AND 

DISPLAY DEVICE 
 

  

(51) International classification  
:H01L 51/56, H01L 

51/52 

(31) Priority Document No  :201810272554.5  

(32) Priority Date  :29/03/2018 

(33) Name of priority country  :China 

(86) International Application No 

        Filing Date 

:PCT/CN2019/076152  

:26/02/2019 

(87) International Publication No  :WO 2019/184641  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)BOE TECHNOLOGY GROUP CO., LTD.  
      Address of Applicant :No.10 Jiuxianqiao Rd., Chaoyang 

District Beijing 100015 China 

(72)Name of Inventor :  

   1)SUN, Tao 

   2)ZHANG, Song 
 

(57) Abstract : 

A thin film encapsulation structure comprising: a first barrier layer coating an encapsulated structure on a substrate; an organic layer 

on the first barrier layer; a second barrier layer coating the organic layer; and a mask layer on the second barrier layer wherein 

orthographic projections of the second barrier layer the first barrier layer and the mask layer on the substrate substantially coincide and 

the etching rate of a mask layer material is less than the etching rate of a second barrier layer material. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201927045432 A 

(19) INDIA  

(22) Date of filing of Application :08/11/2019 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : TRACKING DEVICE SYSTEM FOR TRACKING OBJECTS AND ASSOCIATED METHOD OF USE 
 

  

(51) International classification  

:G01S 1/02, G01S 

1/04, G08B 1/00, 

G06F 11/00 

(31) Priority Document No  :62/632646  

(32) Priority Date  :20/02/2018 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2019/018707  

:20/02/2019 

(87) International Publication No  :WO 2019/164898  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)INTELLIGENT CLEA NING EQUIPMENT HOLDINGS 

CO. LTD.  
      Address of Applicant :OMC Chambers Wickhams Cay 1, 

Road Town Tortola, British Virgin Islands VIRGIN ISLANDS 

   2)CHEN, Nai Pong, Simon 
(72)Name of Inventor : 

   1)CHEN, Nai Pong, Simon 
 

(57) Abstract : 

A tracking device including a housing wherein the housing includes a cavity and further wherein the housing is adapted for association 

with a user; an optional securement member wherein the optional securement member is associated with at least a portion of the 

housing; a tracking assembly that tracks a motion logic and defines a job function of an employee/janitor. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201927052695 A 

(19) INDIA  

(22) Date of filing of Application :18/12/2019 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : FLEXIBLE SUBSTRATE AND PREPARATION METHOD THEREFOR, AND FLEXIBLE 

ELECTRONIC DEVICE 
 

  

(51) International classification  
:H01L 23/498, H01L 

21/48 

(31) Priority Document No  :201810540699.9  

(32) Priority Date  :30/05/2018 

(33) Name of priority country  :China 

(86) International Application No 

        Filing Date 

:PCT/CN2019/075745  

:21/02/2019 

(87) International Publication No  :WO 2019/227981  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)BOE TECHNOLOGY GROUP CO., LTD.  
      Address of Applicant :No.10 Jiuxianqiao Rd., Chaoyang 

District Beijing China 

(72)Name of Inventor : 

   1)WANG, Pinfan 
 

(57) Abstract : 

A flexible substrate, comprising: a flexible base substrate (100); a plurality of electronic components (200) disposed on the flexible 

base substrate (100), and having a gap (10) between the plurality of electronic components (200); and a plurality of metal wirings (20), 

at least one end of each metal wiring (20) being connected to an electronic component (200), at least some of the plurality of metal 

wirings (20) are disposed in the gap (10), and the length of the metal wiring (20) disposed in the gap (10) being greater than the width 

of the gap (10) along the extension direction of the metal wiring (20), wherein a first filling layer (300) is disposed at the gap (10) to 

cover the metal wiring (20) disposed in the gap (10), and the metal wiring (20) is protected by the first filling layer (300). Further 

provided are a method for preparing a flexible substrate and a flexible electronic device. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201927052696 A 

(19) INDIA  

(22) Date of filing of Application :18/12/2019 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : DATA DETECTION METHOD AND DEVICE, STORAGE MEDIUM, AND TOUCH DEVICE 
 

  

(51) International classification  :G06F 3/041 

(31) Priority Document No  :201810699397.6  

(32) Priority Date  :29/06/2018 

(33) Name of priority country  :China 

(86) International Application No 

        Filing Date 

:PCT/CN2019/075720  

:21/02/2019 

(87) International Publication No  :WO 2020/001042  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)BOE TECHNOLOGY GROUP CO., LTD.  
      Address of Applicant :No.10 Jiuxianqiao Rd., Chaoyang 

District Beijing China 

   2)BEIJING BOE DISPLAY TECHNOLOGY CO., LTD.  
(72)Name of Inventor : 

   1)WANG, Jianting 

   2)BU, Zhanchang 

   3)GUO, Rui 

   4)HE, Jianzi 

   5)MENG, Zhiming  
 

(57) Abstract : 

A data detection method, a data detection device (100), a storage medium (200), and a touch device (300). The data detection method 

comprises: collecting a plurality of detection initial values corresponding to a same touch point position (S10); comparing the 

detection initial value with a dynamic threshold value of the touch point position, and reserving the detection initial value meeting 

requirements as a detection reservation value (S20); adjusting the dynamic threshold value of the touch point position according to the 

plurality of detection reservation values, and using the adjusted dynamic threshold value for comparing with a subsequent newly 

collected detection initial value corresponding to the touch point position (S30). The data detection method can adjust the dynamic 

threshold value for the touch point position, and can overcome an impact of an environment factor on false reporting. 

  

 

No. of Pages : 41 No. of Claims : 20 



The Patent Office Journal No. 35/2020 Dated 28/08/2020                                    36156 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.202024000501 A 

(19) INDIA  
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(54) Title of the invention : METHOD AND SYSTEM FORREDEEMING VOUCHERS 
 

  

(51) International classification  

:G06Q0030020000, 

G06Q0030060000, 

G06Q0020340000, 
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(57) Abstract : 

A method for redeeming vouchers includes receiving, by a server, a voucher redemption request for redeeming a voucher and a first 

set of purchase requests for a first set of purchases. The voucher is associated with a voucher value. When the voucher is a discount 

voucher, the voucher value is a minimum purchase amount, and when the voucher is a gift voucher, the voucher value is a gift 

amount. The server selects one or more purchase requests from the first set of purchase requests such that a sum of purchase amounts 

associated with the selected one or more purchase requests is greater than or equal to the voucher value. The server initiates a 

redemption of the voucher against the selected one or more purchase requests. 
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(57) Abstract : 

The present disclosure provides a lighting device and a manufacturing method thereof. The lighting device of an embodiment includes 

a substrate, a light emitting unit and a light adjusting layer. The light emitting unit is disposed on the substrate, and the light emitting 

unit includes a light output surface. The light adjusting layer is disposed on the light emitting unit, and the light adjusting layer 

includes a first portion and a second portion connected to the first portion. Wherein, the first portion only partially covers the light 

output surface, and the second portion does not cover the light output surface. 
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(57) Abstract : 

A package for administration of fluid medicinal or nutritional substances features an outer bag (1) with a sterile or sterilized inner 

chamber (2) and houses inside said chamber (2) a bottle (5) of medicinal or nutritional substance (6) with a neck (7) and a pierceable 

cap (8) in an overturned position and a device (9) for the withdrawal and/or reconstitution of the medicinal or nutritional substance (6), 

which is placed below the cap of the bottle and may be hooked to the neck (7) of the bottle (5). Said device comprises a perforation 

needle (13) configured to be axially movable with respect to the bottle (5) and an outflow tube (15) extending out of the bag (1) and 

equipped with an openable closure (17). The perforation needle (13) is crossed longitudinally by a first channel (18) connecting - after 

perforation of the cap (8) and with the closure (17) set open - the inside of the bottle (5) to the outflow tube (15), and a second channel 

(19) with a side opening (20) equipped with a hydrophobic filter (21) configured to allow, after perforation of the cap (8), only air or 

other gaseous fluids to flow from inside the bottle (5) into the inner chamber (2) of the bag (1) or vice versa (Figure 1). Figure 1 is the 

representative figure.  
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(57) Abstract : 

[Object] To provide a straddled vehicle capable of a hybrid operation in accordance with a type of a battery, without a deterioration of 

a battery after replacement. [Solution] A straddled vehicle of the present teaching includes a hybrid control device connected to an 

information transmission line different from a power line, the information transmission line receiving identification information on a 

battery. The hybrid control device includes a storage unit that stores internal information about battery identification, and controls an 

engine and a rotating electric machine in a hybrid operation. The hybrid control device controls the engine and the rotating electric 

machine in the hybrid operation such that a burden for the battery changes in accordance with a relationship between the identification 

information and the internal information. [Selected Figure] (To be Published) FIG. 1  
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(57) Abstract : 

The present invention concerns a control unit for pneumatic actuation of a cylinder, in particular an active creel of a textile-processing 

machine or a cabling machine, having a compressed air inlet for connecting a compressed air supply, a working air outlet for operating 

the cylinder, which acts at least on one side, a valve unit arranged between the compressed air inlet and the working air outlet, and an 

operating element for opening the valve unit to trigger a lifting movement of the cylinder. In order to provide a control unit for 

pneumatic actuation of an active creel, the actuation of the creel being particularly simple by means of the control unit, so that an 

operator can use the creel more easily, quickly and safely, and in addition the creel is protected from damage by incorrect operation, 

there is provision for the control unit to be designed in such a way that a self-retaining valve function is achieved, in which the lifting 

movement of the cylinder is fully executed with a single and/or brief actuation of the operating element, and for the control unit to be 

connectable to an end position sensor of the cylinder in such a way that, when the end position sensor is activated, the valve unit is 

closed and/or the cylinder connected to the working air outlet is automatically depressurised when or after an end position is reached.  

  

 

No. of Pages : 30 No. of Claims : 15 



The Patent Office Journal No. 35/2020 Dated 28/08/2020                                    36161 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.202027013027 A 

(19) INDIA  

(22) Date of filing of Application :25/03/2020 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : ELECTRONIC LIST USER INTERFACE 
 

  

(51) International classification  :G06Q 30/06 

(31) Priority Document No  :62/609997  

(32) Priority Date  :22/12/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2018/050702  

:12/09/2018 

(87) International Publication No  :WO 2019/125544  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)GOOGLE LLC  
      Address of Applicant :1600 Amphitheatre Parkway Mountain 

View, CA 94043 U.S.A. 

(72)Name of Inventor : 

   1)YEH, Shih-hao 

   2)SAMADANI -MCQUIRK, Navid  

   3)DILLE, Jack, Cameron 
 

(57) Abstract : 

Processing inputs to electronic list systems. Receiving, from a user device, a user input. Parsing the received user input for at least one 

of {product genus, product subgenus, product name, brand name, price information, retailer name, manufacturer name}. Querying a 

history of user activity using the parsed input. Receiving at least one product description responsive to the query. Presenting, via the 

user device, each received at least one product description to the user. 
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(57) Abstract : 

Systems and methods for selecting visual elements to insert into content items based on sentiment analysis are detailed herein. A data 

processing system can establish a performance prediction model for content items correlating constituent visual elements to sentiment 

performance metrics using a training dataset. The data processing system can identify a content item and candidate visual elements to 

insert. The content item can have constituent visual elements. The data processing system can determine a total sentiment performance 

metric for the content item using the performance prediction model. The data processing system can determine a combinative 

performance metric between the candidate visual element and the visual elements using the performance prediction model. The 

combinative performance metric can indicate a predicted effect on the total performance metric. The data processing system can select 

a candidate visual element to insert into the content item based on the combinative performance metric. 
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(57) Abstract : 

An aqueous polymer dispersion with an average particle size of less than 1000 nm comprising a) a polymer carrier prepared by 

heterophase radical polymerization of at least one ethyleni- cally unsaturated monomer in the presence of b) an oil-soluble organic UV 

absorber selected from the class of p-aminobenzoic acid derivatives; salicylic acid derivatives; benzophenone derivatives; diphenyl 

acrylate derivatives; benzofuran derivatives; polymeric UV absorbers, comprising one or more organosilicon radicals; cinnamic acid 

derivatives; camphor derivatives; s-triazine derivatives; trianilino-striazine derivatives; menthyl anthranilates; and benzotriazole 

derivatives; wherein the weight ratio of the oil-soluble organic UV absorber (b) to polymer carrier (a) is greater than 50 parts UV 

absorber per 100 parts of carrier; and c) a surfactant selected from c1) a nonionic surfactant selected from c11) the condensation 

product of a C6 to C18 fatty alcohol or C6 to C18 fatty acid and a mono- or disaccharide; and c2) an anionic surfactant selected from 

c21) sulfosuccinates and sulfosuccinamates; c22) fatty alcoholates; and c23) mixtures of phosphoric acid esters and fatty alcohols 

having from 6 to 18, preferably from 8 to 10, carbon atoms. The aqueous polymer dispersions show unexpectedly high sunscreen 

effects and a positive skin feeling. They have excellent anti-pollen, ant-dust and anti-oxidant performances in sun screen 

compositions. 
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(57) Abstract : 

A DRX/eDRX cycle may include a single PFW located in one of the non-anchor hopping frames and used to transmit a paging 

message. When the LBT procedure fails for the non-anchor hopping frame in which the PFW is located, transmission of the paging 

message may be delayed. Postponing the transmission of the paging message until a subsequent DRX/eDRX cycle be detrimental 

since the UE may not receive the change in system information at the next modification boundary. Thus, there is a need for paging 

mechanism the increases the chance of a UE receiving a paging message during a DRX/eDRX cycle. The present disclosure provides 

a paging mechanism that uses a PSFW with a PFW in each non-anchor hopping frame within a DRX/eDRX cycle. Hence, the chance 

of a UE receiving a paging message and hence the change in system information may be increased. 
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(57) Abstract : 

Enhancement for bandwidth part (BWP) is disclosed. A base station configures a plurality of BWPs, and activate multiple BWPs for 

downlink and multiple BWPs for uplink from the plurality of the configured BWPs at a given time. Downlink control information 

(DCI) that includes BWP activation information can be transmitted on a physical downlink control channel (PDCCH) to a user 

equipment (UE). The BWP activation information includes a link direction, a schedule of the one or more multiple BWPs for 

downlink and multiple BWPs for uplink, numerologies, reserved sub-band information, tracking reference signal configuration, or any 

combination thereof. Correspondingly, a UE receives DCI on a PDCCH that includes BWP activation information, and determines 

activation of multiple BWPs for downlink and multiple BWPs for uplink at a given time based on the received DCI and its 

capabilities. Associated enhancement for PDCCH and PDSCH scheduling and LBT procedures are also disclosed. 
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(57) Abstract : 

Systems, methods, and storage media for calculating a reach of a media item using a plurality of universes are disclosed. In some 

implementations, a method of calculating a reach comprises receive a first data set from a first cross media panel indicative of a 

number of times the media item was exposed to users having access to a first device type and one or more other device types including 

a second device type; determine a first reach using the first data set; receive a second data set from a second cross media panel 

indicative of a number of times the media item was exposed to users having access to a second device type and the one or more other 

device types including the first device type; determine a second reach using the second data set; receive a third data set from a first 

panel indicative of a number of times the media item was consumed by users on the first device type and the second device type; 

determine a third reach associated with the first device type and second device type from the third data set; estimate a first device type 

only reach using the first reach and the third reach; estimate a second device type only reach using the second reach and the third 

reach; and estimate the total reach. 
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(57) Abstract : 

A measurement method for a grooved axially symmetric body (P) involves detecting the geometry of the peripheral surface (Pper) of 

the axially symmetric body (P), reconstructing a virtual profile corresponding at least to the profile of the lateral flanks (If) of a 

plurality of recesses or grooves (I) of the peripheral surface (Pper) of the grooved axially symmetric body (P), generating a plurality of 

virtual rounded bodies (Sv) of a predetermined size and placed each at a tangent to a corresponding pair of lateral sides (If) and 

making one or more measurements using a centre (Cv) or another point belonging to said virtual rounded bodies (Sv) as a reference 

point. 
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(57) Abstract : 

The invention relates to a thermally fusible sheet body usable in particular as a fusible interlining in the textile industry which 

comprises a support layer made of a textile material on top of which has been applied an adhesive composition structure comprising a 

polyurethane coating containing a polyurethane mixture comprising at least one polyester urethane (B1), at least one polyether 

urethane (B2) and at least one polycarbonate urethane (B3) and wherein the polyurethane mixture has been at least partially 

crosslinked with a crosslinker comprising at least one isocyanate blocked with a blocking agent at at least one isocyanate group. 

  

 

No. of Pages : 28 No. of Claims : 16 



The Patent Office Journal No. 35/2020 Dated 28/08/2020                                    36169 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.202027013266 A 

(19) INDIA  

(22) Date of filing of Application :26/03/2020 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : APPARATUS AND METHOD FOR MELTING METAL MATERIAL 
 

  

(51) International classification  
:H05B 7/00, F27D 

11/10, H05B 7/10 

(31) Priority Document No  :102017000109681  

(32) Priority Date  :29/09/2017 

(33) Name of priority country  :Italy 

(86) International Application No 

        Filing Date 
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:28/09/2018 

(87) International Publication No  :WO 2019/064320  

(61) Patent of Addition to Application 

Number  

        Filing Date 
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(71)Name of Applicant :  

   1)DANIELI & C. OFFICINE MECCANICHE S.P.A.  
      Address of Applicant :Via Nazionale, 41 33042 BUTTRIO 

Italy 

(72)Name of Inventor : 

   1)BENEDETTI, Gianpietro  

   2)TERLICHER, Stefano 

   3)BIANCO, Federico 

   4)PATRIZIO, Damiano  
 

(57) Abstract : 

Apparatus for melting metal material comprising a container (11) for metal material, by way of example, but not limited to, metal 

scrap, DRI, cast iron, supplied in an electric arc-type melting furnace, and a plurality of electrodes (18, 19) to melt the metal material, 

which can be inserted in said container (11). 
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(54) Title of the invention : ROLL-FORMING METHODS FOR MANUFACTURING ROLLER BEARING SEAL CASE 
 

  

(51) International classification  :F16C 33/78 

(31) Priority Document No  :15/784101  

(32) Priority Date  :14/10/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2018/055776  

:13/10/2018 

(87) International Publication No  :WO 2019/075440  
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Number  
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(71)Name of Applicant :  

   1)INNO-SPIN LLC  
      Address of Applicant :85 Industrial Drive, Building B 

Phillipsburg, NJ 08865 U.S.A. 

(72)Name of Inventor : 

   1)LINDER, Maximilian  

   2)MYERS, James 
 

(57) Abstract : 

A roll -forming manufacturing method of a roller bearing seal case includes (a) roll-forming, from a cylindrical ring, a profiled ring 

including a first section extending at least along a cylinder axis of the cylindrical ring and a second section extending from the first 

section inward toward the cylinder axis, and (b) trimming the second section to expand the first aperture to achieve location and 

geometry according to design parameters. A roll-forming manufacturing method of a roller bearing seal case includes (a) roll-forming, 

from a cylindrical ring, a first profiled ring having a first section extending along cylinder axis of the cylindrical ring and a second 

section extending from the first section inward toward the cylinder axis, (b) applying outward pressure to the first section, in direction 

away from the cylinder axis, to round the first section, and (c) roll-forming a second profiled ring from the first profiled ring. 
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(54) Title of the invention : LIGNIN-BASED BIO-ASPHALT 
 

  

(51) International classification  
:C08L 95/00, C08L 

97/00 

(31) Priority Document No  :17201291.6  

(32) Priority Date  :13/11/2017 

(33) Name of priority country  :EPO 

(86) International Application No 

        Filing Date 

:PCT/EP2018/081097  

:13/11/2018 
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(71)Name of Applicant :  
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   2)ASFALT KENNIS CENTRUM B.V.  
(72)Name of Inventor : 

   1)LANDA, Paul Adrianus  

   2)GOSSELINK, Richard Johannes Antonius 
 

(57) Abstract : 

The present invention relates to a composition comprising bitumen; optionally vegetable oil or derivative thereof; and a lignin 

preparation, wherein the lignin preparation is characterized by a lignin purity of 60-100 wt.% with respect to the weight of the lignin 

preparation; and a lignin average molecular weight of 1000-5000 g/mol. The composition may be an asphalt binder composition or 

asphalt composition. Accordingly, the present invention also relates to a paving or roofing comprising the composition of the 

invention.Further, the present invention relates to a method of preparing an asphalt composition, comprising mixing bitumen with 

filler material, adding lignin preparation and vegetable oil to the mixture obtained, preferably wherein the lignin preparation and the 

vegetable oil are added simultaneously. 
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(54) Title of the invention : TRANSFORMER AND POWER CONVERSION DEVICE 
 

  

(51) International classification  :H01F 27/08 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date 

:PCT/JP2017/040207  
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   1)MITSUBISHI ELECTRIC CORPORATION  
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(72)Name of Inventor : 

   1)KAWAGUCHI Takayuki  

   2)WATANABE Tomoki  

   3)NAJIMA Yumi  
 

(57) Abstract : 

This transformer (1) comprises a base part (11) that is a plate-shaped member, a core (12) mounted on a first face (11a) of the base 

part (11), a plurality of coils (13) wound around the core (12), a plurality of coil terminals (14) mounted on a second face (11b) of the 

base part (11), and a cooling section (16) thermally connected to the core (12) and radiating the heat transmitted from the core (12). 

The coil terminals (14) are provided on the second face (11b) of the base part (11), which is on the opposite side of the base part (11) 

from the first face (11a) whereon the core (12) is mounted. The cooling section (16) is provided on the side of the core (12) opposite 

from the base part (11). 
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(54) Title of the invention : WASHING- AND CLEANING-ACTIVE POLYMER FILMS, PROCESS FOR THEIR PRODUCTION 

AND THEIR USE 
 

  

(51) International classification  

:C11D 3/20, B65D 

65/46, C11D 3/37, 

C11D 17/04 

(31) Priority Document No  :17189672.3  

(32) Priority Date  :06/09/2017 
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   6)MEISE, Markus  

   7)LANZINGER, Dominik  
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   9)WITTELER, Helmut  

   10)ARNDT, Matthias 
 

(57) Abstract : 

The present invention relates to a washing- and cleaning-active polymer film which comprises a mixture of at least one polymer (P1) 

comprising polymerized units of at least one a,Ã-ethylenically unsaturated carboxylic acid or a salt thereof and optionally further 

comonomers and a polyoxyalkylene ether (PE). The invention furthermore relates to a process for producing such a washing- and 

cleaning-active polymer film and to a covering or coating for a detergent or cleaner portion which comprises such a polymer film or 

consists thereof. 
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(54) Title of the invention : ESTERS AND ETHERS OF 2,2,4,4-TETRAMETHYLCYCLOBUTANE-1,3-DIOL FOR USE AS 

AROMA CHEMICALS 
 

  

(51) International classification  

:C11B 9/00, C07C 

69/16, C07C 69/28, 

C07C 43/184, C07C 
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Ludwigshafen am Rhein Germany 

(72)Name of Inventor : 

   1)GARLICHS, Florian  

   2)PINKOS, Rolf 

   3)DUEFERT, Alexander 

   4)BRU ROIG, Miriam  
 

(57) Abstract : 

The present invention relates to the use of a compound of the general formula (I) wherein R1 is C1-C4-alkyl or -(C=0)-R3, R2 is 

hydrogen, C1-C4-alkyl or -(C=0)-R4, and R3 and R4, independently of one another, are selected from the group consisting of 

hydrogen and C1-C4-alkyl, a stereoisomer thereof or a mixture of stereoisomers thereof, as an aroma chemical, to aroma chemical 

compositions comprising at least one compound of the general formula (I), a stereoisomer thereof or a mixture of stereoisomers 

thereof, and to a method for preparing a fragranced ready-to-use composition, which comprises incorporating at least one compound 

of the general formula (I), a stereoisomer thereof or a mixture of stereoisomers thereof, into a ready- to-use composition. The present 

invention further relates to specific ethers and specific esters of the compounds of the general formula (I) and a method for their 

preparation. 
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(54) Title of the invention : SET CONTROL COMPOSITION FOR CEMENTITIOUS SYSTEMS 
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   1)GRASSL, Harald 

   2)DENGLER, Joachim 

   3)SCHOEBEL, Alexander 

   4)ALBRECHT, Gerhard  

   5)PULKIN, Maxim  
 

(57) Abstract : 

A set control composition for cementitious systems comprises (a) an amine-glyoxylic acid condensate, and (b) at least one of (i) a 

borate source and (ii) a carbonate source. The carbonate source is selected from inorganic carbonates having an aqueous solubility of 

0.1 gL-1 or more, and organic carbonates. The set control composition improves workability of cementitious systems for prolonged 

periods of time without compromising early compressive strength. Due to the retarding action of the set control composition, the 

dosage of dispersant(s) necessary to obtain a desired flowability of the cementitious system can be reduced. 
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(54) Title of the invention : GENERATION OF DIGITAL CULTIVATION MAPS 
 

  

(51) International classification  :A01B 79/00 
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   4)KIEPE, Bjoern  
 

(57) Abstract : 

The present invention relates to the field of precision agriculture. The subject matter of the present invention is a method, a computer 

system and a computer program product by means of which a digital cultivation map for a field is generated, wherein the cultivation 

map comprises a plurality of zones, wherein at least one feature of at least one zone is adapted to at least one value of a machine 

working parameter which is obtained from a recorded image of the field. 
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   4)ERL, Veronika 

   5)KRONAST, Alexander 
 

(57) Abstract : 

Process for producing hydrophobically associating polyacrylamides Summary Process of manufacturing hydrophobically associating 

polyacrylamides comprising at least acrylamide or derivatives thereof and an associative monomer by adiabatic gel polymerization of 

an aqueous monomer solution, wherein the concentration of the monomers in the aqueous solution is from 1mole / kg to 3.3 mole / kg, 

relating to the total of all components of the aqueous monomer solution. The process yields hydrophobically associating 

polyacrylamides having an improved viscosity efficiency. Hydrophobically associating polyacrylamides obtainable by the process of 

the present invention and use of such hydrophobically associating polyacrylamides for oilfield applications, in particular for enhanced 

oil recovery, conformance control and hydraulic fracturing. 
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(57) Abstract : 

In an aspect of the disclosure, a method, a computer-readable medium, and an apparatus are provided. In one example, the apparatus 

may be a base station. In certain configurations, the apparatus may transmit information indicating a narrowband frequency hopping 

pattern to at least one UE. In certain aspects, the narrowband frequency hopping pattern may correspond to a plurality of frames. In 

certain other aspects, the plurality of frames may include at least one non-anchor channel and being associated with a plurality of 

anchor channels. The apparatus may communicate with the at least one UE using the narrowband frequency hopping pattern. In 

certain aspects, communication on the plurality of anchor channels may occur during the same frames. 
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(57) Abstract : 

The present invention implements efficient virus detection and removal by changing a collection log mode according to a network 

usage situation. This information processing device comprises a processing monitoring unit for executing monitoring processing of a 

data communication network, and comprises, in the processing monitoring unit, a system load monitoring unit for monitoring a 

network unused band, and a virus monitoring unit for collecting log information corresponding to a communication message to detect 

a virus. The virus monitoring unit changes the collection mode of the log information according to network unused band information 

acquired by the system load monitoring unit. If the virus is detected, and an unused band is less than a defined threshold, only limited 

log information corresponding to a high-priority communication message is collected. 
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(57) Abstract : 

In an aspect of the disclosure, a method, a computer-readable medium, and an apparatus are provided. The apparatus may determine a 

UE. The apparatus may generate a reference signal using a base sequence obtained from a table, the table including a plurality of base 

sequences that each have a peak-to-average-power ratio (PAPR) metric below a threshold. Then, the apparatus transmits the reference 

signal to a base station. The reference signal may be multiplexed with a data transmission. 
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(57) Abstract : 

Polymers useful in formulating dispersing agents for pigments are disclosed. One such polymer can be made from a glycidyl 

intermediate. A nucleophilic initiator can be reacted with epichlorohydrin to produce a glycidyl intermediate. This intermediate is 

reacted with an aralkylated phenol to give a hydroxy-functional hydrophobe. Alkoxylation of the hydrophobe gives the desired 

polymer. In an alternative, approach, the polymer is made by reacting the nucleophilic initiator with an aralkylated phenol glycidyl 

ether to give the hydroxy-functional hydrophobe, which is then alkoxylated. Pigments dispersions comprising the polymers are also 

disclosed. The polymers meet the growing needs of the industry with their ease of manufacture, diverse structures, and desirable 

performance attributes for dispersing a wide range of organic and inorganic pigments. Agricultural applications for the polymers are 

also disclosed. 

  

No. of Pages : 63 No. of Claims : 74 



The Patent Office Journal No. 35/2020 Dated 28/08/2020                                    36182 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.202027018145 A 

(19) INDIA  

(22) Date of filing of Application :28/04/2020 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : RECOVERY METHOD FOR EXCREMENT AND ORGANIC ACID, AND PRODUCTION METHOD 

FOR RECYCLED PULP FIBERS 
 

  

(51) International classification  

:C07C 51/487, B09B 

3/00, C02F 1/30, 

C02F 1/32, C02F 

1/50 

(31) Priority Document No  :2017-212269  

(32) Priority Date  :01/11/2017 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date 

:PCT/JP2018/028146  

:26/07/2018 

(87) International Publication No  :WO 2019/087487  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)UNICHARM CORPORATION  
      Address of Applicant :182, Shimobun, Kinsei-cho, 

Shikokuchuo-shi, Ehime 7990111 Japan 

(72)Name of Inventor : 

   1)KONISHI, Takayoshi 

   2)HIRAOKA, Toshio  

   3)KATO, Takashi 

   4)KURITA, Noritomo  
 

(57) Abstract : 

The purpose of the present disclosure is to provide a recovery method that makes it possible to individually recover excrement and an 

organic acid from a deactivating aqueous solution that includes the excrement and the organic acid. This recovery method has the 

following features. A method for recovering excrement and an organic acid from a deactivating aqueous solution that is for use on a 

highly water-absorbent polymer and includes the excrement and the organic acid, the method being characterized by including: a 

precipitation step (S1) in which a metal salt or a base is added to the deactivating aqueous solution to precipitate a water-insoluble salt 

of the organic acid; a mixture collecting step (S2) in which a mixture of the water-insoluble salt of the organic acid and solid 

excrement that originates from the excrement is collected from the deactivating aqueous solution; an organic acid generation step (S3) 

in which water and an acid that can generate the free organic acid and a water-insoluble salt are added to the mixture to form an 

aqueous solution that includes the organic acid, the water-insoluble salt, and the solid excrement; and an organic acid aqueous solution 

acquisition step (S4) in which the water-insoluble salt and the solid excrement are removed from the aqueous solution to obtain an 

organic acid aqueous solution that includes the organic acid. 
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(57) Abstract : 

Devices used with mobile phones. Implementations may include: a metal-containing plate configured to be directly attached to a rear 

surface of a mobile phone where the metal-containing plate includes a coating. The metal-containing plate may be configured to 

deflect, absorb, or reflect electromagnetic radio frequency radiation emitted by the mobile phone away from a user of the mobile 

phone. 

  

 

No. of Pages : 33 No. of Claims : 68 



The Patent Office Journal No. 35/2020 Dated 28/08/2020                                    36184 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.202027018213 A 

(19) INDIA  

(22) Date of filing of Application :28/04/2020 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : POSITIONAL STABILIZATION OF TISSUE-IMPLANTED MEDICAL DEVICES 
 

  

(51) International classification  
:A61N 1/05, A61B 

5/04, A61N 1/36 

(31) Priority Document No  :1700274-2  

(32) Priority Date  :09/11/2017 

(33) Name of priority country  :Sweden 

(86) International Application No 

        Filing Date 

:PCT/SE2018/000031  

:06/11/2018 

(87) International Publication No  :WO 2019/093936  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)NEURONANO AB 
      Address of Applicant :Pirgatan 13 374 35 Karlshamn Sweden 

(72)Name of Inventor : 

   1)SCHOUENBORG, Jens 
 

(57) Abstract : 

A proto-device for implantation into soft tissue comprises an oblong device body, biodegradable microfibres adhesively attached to 

the body, a rigid matrix of biocompatible material enclosing the body and the microfibres. The biocompatible material is dissolvable 

and/or degradable in aqueous body fluid at a rate substantially superior to the rate of microfibre degradation. The proto-device is one 

of proto-microelectrode, proto-optical fibre, proto-polymer tube for drug delivery, proto-electrical lead, proto-encapsulated 

electronics. Also disclosed are uses of the proto-device and methods for its implantation and manufacture. 
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(57) Abstract : 

An injection system includes a handle assembly with a handle body having an outer surface surrounding a handle body interior and a 

plunger extending therethrough. A tubular handle collar is telescopically received in the handle body exterior and is axially movable 

with respect to the handle body. A syringe housing assembly is selectively connectable to the handle assembly and includes a syringe 

housing and a tubular syringe sleeve telescopically received through a distal end of the syringe housing and axially movable with 

respect thereto. The syringe housing has an exterior side surface surrounding a syringe housing interior configured to receive at least a 

portion of a syringe. The syringe sleeve has a proximal end, a distal end with a skin contact surface, and a generally cylindrically-

shaped outer surface. 
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(57) Abstract : 

A wireless communication terminal for wireless communication is disclosed. The wireless communication terminal comprises: a first 

wireless transceiver for transmitting/receiving a signal modulated by a first modulation scheme; a second wireless receiver for 

receiving a signal modulated by a second modulation scheme different from the first modulation scheme; and a processor. The 

processor sequentially receives a plurality of fields of a wake-up radio (WUR) frame included in a WUR physical layer processing 

data unit (PPDU) transmitted according to the second modulation scheme, and when predetermined conditions for the plurality of 

fields are satisfied, stops receiving the WUR frame without determining whether values in the plurality of fields are valid. 
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(57) Abstract : 

A method of providing in-line Raman amplification in an optical fiber sensing system, including the procedures of generating a probe 

light having a probe wavelength, transmitting the probe light into an optical fiber, generating at least one Raman pump light at a 

respective pump wavelength, the pump wavelength being shorter than the probe wavelength, generating at least one Raman seed light 

at a respective seed wavelength, the seed wavelength being between the pump and probe wavelengths, transmitting the Raman pump 

light into the optical fiber, transmitting the Raman seed light into the optical fiber and propagating the Raman pump light, the Raman 

seed light and the probe light along the optical fiber to achieve distributed Raman amplification of signal light produced by the probe 

light as it propagates along the optical fiber. 
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(57) Abstract : 

The purpose of the present invention is to provide: a light-emitting element including a quantum dot; and an illuminating apparatus. 

The present invention is a light-emitting element (1) in which an anode (3), a hole transport layer (4), a light-emitting layer (5), an 

electron transport layer (6), and a cathode (7) are stacked, the light-emitting element (1) being characterized in that the light-emitting 

layer is formed from an inorganic layer including a quantum dot. Each of all of the layers from the anode to the cathode is preferably 

formed from the inorganic layer. Each of the hole transport layer, the light-emitting layer, and the electron transport layer is preferably 

the inorganic layer formed from nanoparticles. 
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(57) Abstract : 

Disclosed are a data transmission method and apparatus and a storage medium. The method may include: receiving, from a to-be-sent 

port, a data frame to be transmitted, and acquiring frame header information and first overhead information corresponding to the data 

frame to be transmitted; determining, according to a preset transmission indication, a first transmission mode corresponding to the data 

frame to be transmitted; performing corresponding processing on the frame header information and the first overhead information 

according to the first transmission mode, to obtain data to be transmitted corresponding to the data frame to be transmitted; and 

sending the data to be transmitted to a to-be-received interface. 
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(57) Abstract : 

The present disclosure relates to a pre-5th-Generation (5G) or 5G communication system to be provided for supporting higher data 

rates Beyond 4th-Generation (4G) communication system such as Long Term Evolution (LTE). Embodiments herein disclose a 

method of handling BWP configurations for a RACH procedure in a wireless network. The method includes configuring, by a BS, a 

BWP configuration comprising RACH resource for each BWP in a set of BWPs for the RACH procedure. Further, the method 

includes indicating, by the BS, the RACH resource for each of the BWPs in the set of BWPs to a UE in the wireless network. 
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(57) Abstract : 

The present application relates to papaya plants having increased resistance to the papaya ringspot virus as compared to a wild type 

plant due to a mutation in the eukaryotic translation initiation factor 4e and/or eukaryotic translation initiation factor iso4e gene 

leading to non-functional eukaryotic translation initiation factor 4e and/or eukaryotic translation initiation factor iso4e proteins. 

Methods of producing such papaya plants having increased resistance to the papaya ringspot virus are described. 

  

 

No. of Pages : 27 No. of Claims : 20 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 



The Patent Office Journal No. 35/2020 Dated 28/08/2020                                    36192 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201641020048 A 

(19) INDIA  

(22) Date of filing of Application :11/06/2016 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : DELAYED RELEASE PELLETS OF DIMETHYL FUMARATE 
 

  

(51) International classification  

:A61K0009500000, 

A61K0031225000, 

A61K0009160000, 

A61K0031443900, 

A61K0009200000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)PANDEY, Harish, Chandra 
      Address of Applicant :230, Silver Oak Bungalows, 

Cherlapally, Hyderabad, Telangana, India 501301 Telangana India 

(72)Name of Inventor : 

   1)PANDEY, Harish, Chandra 

   2)PAPABATHINI, Daniel, Stalin, Joel 

   3)MARTHA, Nageswar, Rao 

   4)RAMAKRISHNAN, Radhakrishnan, Bheemarajan 
 

(57) Abstract : 

A process for preparing a pharmaceutical pellet composition of dimethyl fumarate comprising the step of : (i) layering of a solution of 

dimethyl fumarate, a water soluble polymer and optionally a surface active agent and a disintegrant (s) in a solvent mixture on a 

neutral core in a bottom-spray fluid bed coater to form pellets of dimethyl fumarate; (ii) providing a seal-coat on the pellets of 

dimethyl fumarate; (iii) coating the seal coated pellets with an enteric coating polymer; said layering, providing seal-coat and coating 

being carried out a temperature not exceeding 40°C; wherein said water soluble polymer in step (i) is present in an amount from 30 to 

40 percent by weight of said dimethyl fumarate; and said dimethyl fumarate is distributed in the water soluble polymer(s) in 

amorphous form as a solid solution of dimethyl fumarate. Also provided are pharmaceutical pellet composition of dimethyl fumarate 

being prepared by process of the present invention. 
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(57) Abstract : 

ABSTRACT DIGITAL PADLOCK The present relates to the field of digital padlock using wireless communication system. A digital 

padlock (1) comprises of a main body (2) with a front cover (3) and a shackle (4), said main body (2) consists of a master centre (21) 

wherein said master centre (21) comprises of impact sensing means (60) and shackle position sensing means (84), said sensing means 

(60,84) are connected to a microcontroller (57) and said microcontroller (57) is connected to the user interface device (94) through 

wireless communication means (99).  
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(57) Abstract : 

TITLE:A METHOD FOR PRODUCING AN ORGANIC LIQUID FERTILIZER FROM COCONUT COIR AND KERATIN 

WASTES APPLICANT: PAZHANI ANNADASAN AND AN NAD AS AN RASH I LATH I APPLICATION NO: 201941006601 

ABSTRACT A novel method of processing ready-to-use organic liquid fertilizer using coconut coir, feather and hair wastes or keratin 

wastes. The method involves sequentially treating the raw coconut coir with water and potassium hydroxide, followed by mixing with 

enzymes and maintaining under specific anaerobic condition. The use of organic ready-to-use liquid fertilizer greatly improves the 

economic wellbeing of farmers, and improves nourishments to the plants (Refer figure 1).  
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   4)Jasper Lal C 
 

(57) Abstract : 

A dual mode power feed through (100) providing a connecting link between a power supply bus bar (101) and an induction coil (102) 

positioned inside a chamber (103) comprising of; an electrical connector male (104), an electrical connector female (105), a Teflon 

sleeve male (106), a Teflon sleeve female (107) and a housing (108). Further, the dual mode power feed through providing leak tight 

seal mechanism which holds high vacuum during heating and high internal pressure during pressurization period. FIGURE 1 
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(57) Abstract : 

A fetal and maternal monitoring system or assembly is provided, including one or more sensing devices, which receives signals from, 

and provides power to, the sensing devices, and a gateway device in wireless communication simultaneously for visualization of data 

and transmission of the received data to a remote location over a network. The system further consists of active capacitance to receive 

combined abdominal signal(s); audio mems to receive signals indicative of a fetal heartbeat; pressure mems to receive signals 

indicative of uterine contractions.. The current system provides a tool for the assessment and monitoring of the fetal electrocardiogram 

(ECG) and heart rate in a pregnant mother is a compact, intelligent, machine-learning based wearable electronic sensors in form of 

abdomen patch, which can measure the electrical and mechanical pulse signals from the mother and fetus. Using the said system, 

coupling of the fetal ecg signal captured by active capacitance sensors and the fetal heart signal captured by audio mems is 

accomplished. These measurements may be displayed on the device and wirelessly through a remote device, mobile phone or 

computer. 
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(57) Abstract : 

BATTERY PACK TEMPERATURE REGULATION SYSTEM USING REFRIGERANT AND HEAT PIPES A battery pack system 

(100) for temperature regulation of battery cells (141) is provided. The proposed system facilitates cooling and heating of the battery 

cell (141), before and during charging and discharging the battery pack. The cooling and heating is achieved using heat pipes (150), 

coolant (160) and a refrigerant (161). A thermally conductive electrically insulative material (170) is provided for heat transfer 

between the heat pipes (150) and the battery cells (141). [To be published with FIG. 1] 
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(57) Abstract : 

A method and system for detecting and preventing data exfiltration attacks is disclosed. The system (100) includes a manager device 

(102) and an endpoint device (112), and an attack prevention device (106). The method includes detecting, at plurality of endpoint 

devices, downloads made at endpoint devices using Simple Network Management Protocol (SNMP) proxy. Next, the method includes 

mirroring network traffic associated with the downloads. The method further includes providing the mirrored network traffic as an 

input to a deep learning model, wherein the deep learning model detects presence of malware in the downloads. Finally, the method 

involves sending, by the manager device, an alert to one or more devices to prevent, recover, or mitigate data exfiltration attacks. Fig 

2. 
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(57) Abstract : 

Aspects of feature-based reporting of software versions are described. A set of features of a software configured on a computing 

device is ascertained. A first database is queried, based on a current version of the software installed on the computing device and the 

set of features, to obtain a list of relevant defects addressed for each feature in later versions of the software. A second database is 

queried, based on the current version of the software and the set of features, to obtain a list of relevant enhancements provided for 

each feature of the set of features in the later versions. A report is generated based on responses received from the first and second 

database. The report comprises, for each feature, a summary of the list of relevant defects addressed and the list of relevant 

enhancements provided in each later version. 
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(57) Abstract : 

Title: Prediction and Exploration System of Mineral and Fuel Resources in Ocean Environments The present invention relates to a 

system for predicting mineral and fuel deposits in oceanic environments which comprises a data acquisition unit, an image processing 

unit, a reconstruction unit, a map generation unit and a prediction unit. The method therefore comprises obtaining different satellite 

images, processing the images into high resolution output, reconstructing using a reconstruction engine, generating maps from 

reconstructed images and thereby predicting mineral and fuel resources in ocean floors which were terrestrial or continental in the 

past. Thus, the invention proposes an effective, accurate and less expensive system to explore oceanic environments, where the ocean 

bottom was terrestrial or continental as established by our model and process. 
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(57) Abstract : 

The present subject matter relates to a mechanism for the rear suspension assembly (117) of the vehicle (100). the rear suspension 

assembly (117) IS mounted between at least a portion of A vehicle frame assembly (106) and A swing arm assembly (113) in the 

vehicle (lOO).The rear suspension assembly (117) includes a preload adjuster (206) disposed at any one of a first end (201) and a 

second end (202). The preload adjuster (206) includes at least two grooves (301) extending outwardly along a circumferential 

direction in said accommodating surface (302). The at least two grooves (301) provides the flexibility of providing preload to the rear 

suspension assembly (117) by enabling multiple operability to the rear suspension assembly (117). <To be published with Fig. 4 and 

Fig. 5> 
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(57) Abstract : 

An anti-glare system is disclosed. The system includes a glare capturing module which includes an image capturing device to capture 

a plurality of images of at least one oncoming vehicle and a plurality of glare detection means to detect a glare on a windshield of the 

vehicle; a processing module to process a plurality of captured images of the at least one oncoming vehicle to identify a bright spot in 

the plurality of captured images and compare each of a plurality of processed images to determine direction of motion of an identified 

bright spot; a response beam activation module to activate a response beam of predefined hue and colour; a monitoring and controlling 

module configured to monitor path of the incoming light beam to correct at least one property of the activated response beam and 

control an operation of the activated response beam to eliminate detected glare on the windshield. FIG. 1 
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(57) Abstract : 

ABSTRACT CONGENIAL ADAPATABLE EARPHONE AND MOBILE PHONE CHARGER HOLDER WITH MULTIPIN 

SOCKET This invention protects the earphone and the charger from damage especially charging pin, which is used to hold the 

earphones as well as the chargers and this two receptacles can be associated in single one. It comprises of ear tips holder, USB pin 

port, charger pin port, charger head holder and earphone slot. It can be used easily at any situations Thus this product will benefit all 

the users at any situations. This product will easily fit into your bag and so it can be taken and used anywhere, anytime. During any 

emergency purpose, this product will be very useful in quick swathing of both earphone as well as charger. This can be  cleaved in 

such way that the earphone holder and the charger holder can be handled separately. Aforementioned invention is very useful to 

upcoming generation. 
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(57) Abstract : 

The proposed IOT project consisted of a multi-security system to unlock the door, controlling electrical appliances under explosive 

gas leakage. The inventory of a unique Electronic Olfactory Sensory device integrated with image processing makes the algorithm 

more sensitive to the masked thief with high-end IR blaster, which uses the distinct facial features to split people. This system uses 

expressions, ages and facial marks to capture the unique identifications of humans. This is a learning algorithm with the auto-

recording of images, which tends to make mistakes in recognizing a face and remembering the defects and improving its accuracy. 

The improvement of technologies also enhances the theft technique. Because most Indians leave their homes in high-rise apartments 

for hours and also ensure their safety by installing a door lock or security camera, etc. In recent trends, automation is our whole wish, 

so this project has the idea of establishing a secure home safety system. 

  

No. of Pages : 7 No. of Claims : 6 



The Patent Office Journal No. 35/2020 Dated 28/08/2020                                    36205 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201941006977 A 

(19) INDIA  

(22) Date of filing of Application :22/02/2019 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : AN INGENIOUS NANO CAUTIONARY IOT MOBILE APP SYSTEM FOR MYOCARDIAL 

INFARCTION USING SALIVARY 
 

  

(51) International classification  

:C12Q0001500000, 

A61B0010000000, 

G01N0033680000, 

A61C0017080000, 

C07D0231120000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Dr.T.KALAICHELVI  
      Address of Applicant :C/O PANIMALAR INSTITUTE OF 

TECHNOLOGY, N0.391, Bangalore Trunk Road, 

Varadharajapuram Poonamallee, Chennai - 600123. Tamil Nadu 

India 

   2)Dr. V.SUBEDHA 

   3)Mrs.J.DEEPA 

   4)Mrs.S.PANIMALAR  

   5)Ms.RAKSHNA.B 

   6)Ms.AMIRTHA.S  

   7)Ms.NIVETHA.P  

   8)Dr.S.MAHALAXMl  

   9)Dr.B.SARAVANA KARTHIKEYAN  
(72)Name of Inventor : 

   1)Dr.T.KALAICHELVI  
 

(57) Abstract : 

Lin:-: DOESNT GIVE A SECOND CHANCE BUT DEATH DOES. HEART ATTACK also termed as MYOCARDIAL 

INFARCTION (Ml), is a life threatening condition in which the blood drift is abruptly cut off causing tissue damage. Ml brings down 

people on icy grounds despite their ages. It includes symptoms such as chest pain, shortness of breath, nausea, dizziness, a cold sweat, 

tiredness. Acute chest discomfort may radiate into other organs such as left arm shoulder, back neck and left lower jaw. The proposed 

innovative Nano Non-Invasive chip when implanted on teeth will give us a smart decision to render immediate medical help for the 

Ml patient to save his/her life. .This Nano chip consist of sensors of Salivary Biomarker, GPS, Microcontroller, Database and 

Transmitter. The Microcontroller does the comparison of Biomarkers such as CREATINE KINASE (CK), TROPONIN etc. that are 

present in the saliva during the time of MI on the basis of their threshold values and confirms the heart attack. Once it is confirmed, 

the Database and the GPS location of the patient are transmitted to the registered mobile numbers and to the automatically selected 

nearby hospital via Transmitter. Saliva collection has been proven non-invasive, convenient, and inexpensive technique compared to 

Phlebotomy. These distinctive advantages of saliva provide a promising potential as a diagnostic fluid for MI. This innovative device 

will be activated through lOT Mobile application which will intimate the current status of the MI patient. This advanced tool may be 

life saving for patients suffering from acute MI thereby reducing the Global mortality rate. 
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(57) Abstract : 

7.ABSTRACT0F INVENTION Video book is a book when you open you can see photos and videos. Like when you open a photo 

book you can see photos and it also facilitates to watch videos. If a video book is made for a wedding, then when you turn the pages of 

the book you can see photos and you can see videos from that moment, this book helps you to watch the videos and relive the exact 

moment that you can see in those photos. If the video book is made for birthday, when you turn the page where cakes is being cut you 

can see the photos in the video book and you can also watch video of birthday boy/girl cutting the cake. 
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(57) Abstract : 

This invention discloses a solar cooking unit utilizing available solar energy, electrical energy, and backup thermal energy unit. The 

solar cooking unit comprises an evacuated tube heat pipe set up with adjustable parabolic trough collector directly coupled with the 

cooking bed, oil cooled heat exchanger section attached at the adiabatic section of the heat pipe to control the heating rate in the 

coking section, Latent thermal energy storage backup system powered by the oil cooled heat exchanger act as an alternative source of 

energy to the cooking section, Electricity powered coils wounded in the cooking bed act an heating source for the cooking section, 

cooking bed with heat pipe and oil pipes , Heat transfer fluid is a terphenyl with restructured benzene ring oil storage tank with pipes 

and electronic controlled valves. The parabolic trough collector adjusts itself to the incident solar irradiance to converge the solar rays 

into the evacuated tube with the help of stepper motor and sensors. This solar powered cooking unit operates in all climatic condition 

to meet the cooking needs for 3 hours in absence of sun light. 
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(57) Abstract : 

ABSTRACT The embodiments of the present invention provide an electronic device for real time self-food ordering in an 

establishment. The device comprises a printed surface (101), an overlay surface (102), an enclosure (103) and a bottom printed surface 

(105). The printed surface (101) is a touch sensitive surface and also forms a topmost layer of the electronic device. The overlay 

surface (102) is attached below the printed surface (101) and comprises a plurality of electronics and data communication channels. 

The enclosure (103) houses the overlay surface (102) and the printed surface (101). The bottom printed surface (104) is attached to the 

enclosure and forms a lowermost surface of the electronic device. FIG. 1 

  

No. of Pages : 21 No. of Claims : 10 



The Patent Office Journal No. 35/2020 Dated 28/08/2020                                    36209 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201941007101 A 

(19) INDIA  

(22) Date of filing of Application :22/02/2019 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : RESOURCE MANAGEMENT IN COMMUNICATION NETWORKS 
 

  

(51) International classification  

:H04W0004700000, 

H04W0076270000, 

H04W0036000000, 

H04W0008060000, 

H04W0060040000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)NOKIA TECHNOLOGIES OY  
      Address of Applicant :Karaportti 3, FI-02610, Espoo, Finland 

Finland 

(72)Name of Inventor : 

   1)Srinivasan Selvaganapathy 

   2)Jussi-Pekka Koskinen 
 

(57) Abstract : 

An apparatus comprising means for performing: sending, to a mobility management entity, a first message comprising capability 

information for idle mode uplink transmission of the apparatus; sending, to the mobility management entity, request information for 

dedicated preconfigured uplink resources; receiving a second message comprising a dedicated preconfigured uplink resources 

configuration, wherein the second message comprises an identifier; verification of the identifier; and using the dedicated 

preconfigured uplink resources configuration for transmission when the identifier is verified. [Figure 1] 
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(57) Abstract : 

The present disclosure discloses a composition comprising vanillic acid and 3-furancarboxaldehyde in a specific weight percentage in 

a range of 0.001-0.01% with respect to the composition. More particularly, the present disclosure discloses a composition exhibiting 

synergistic effect against the biofilm and hyphae formation in the species of Candida genus such as C. albicans and C. tropicalis. Also, 

provided is a method of preparing the composition. 
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(57) Abstract : 

TEXT SEARCHING METHOD AND THE SYSTEMS THEREOF A computer implementedĕalgorithmic search methodúÊ to search 

the plain text to extract information. TheĕSearch-InputsúÊ can be keywords or phrases. OneĕSearch-InputúÊ is added per search 

iteration. The first search iteration is performed on the whole plain text. The subsequent search iterations are confined to the result-set 

generated in the immediate preceding iteration; thus with each search iteration, the relevant information is narrowed down. 

Theĕalgorithmic search methodúÊ has a provision to utilize the slider and the shuffle mechanisms. After entering at least oneĕSearch-

InputúÊ, the use of slider mechanism dynamically altersĕscope of the searchúÊ, and automatically re-performs the search on the 

whole plain text. After entering at least twoĕSearch-InputsúÊ, the use of the shuffle mechanism realigns the order of already 

enteredĕSearch-InputsúÊ, and automatically re-performs the search on the whole plain text with the renewed order. 
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(57) Abstract : 

CORRELATION OF MULTI PATH LEGS USING MULTI PATH CLIENT KEY CONFIGURATION In accordance with some 

embodiments, an apparatus comprises at least one processor and at least one memory including computer program code. The at least 

one memory and the computer program code are configured to, with the at least one processor, cause the apparatus to receive at least 

one user plane setup configuration message comprising at least one multi-path client key. The apparatus further transmits at least one 

user plane setup configuration message comprising at least one multi-path client key. The apparatus further initiates at least one multi-

path leg based upon the at least one multi-path client key. 
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(57) Abstract : 

An apparatus to prepare soup and a method to operate the same is provided. The apparatus includes a supporting frame. The 

supporting frame includes a first supporting limb, a second supporting limb and a base arranged together in a triangle shape. The 

apparatus also includes a mounting cage mechanically coupled to the supporting frame. The mounting cage includes a rectangular 

cavity, a first set of curved bars, and a second set of curved bars. The rectangular cavity includes two length sides, and two width 

sides. The concave mounting cage is positioned on a top of the supporting frame. The apparatus also includes a boiling container 

includes a plurality of notches, a top portion, and a bottom portion. The plurality of notches is positioned on a bottom portion of the 

boiling container. The boiling container is tilted based on an operation of the mounting cage. FIG. 1. 

  

No. of Pages : 22 No. of Claims : 5 



The Patent Office Journal No. 35/2020 Dated 28/08/2020                                    36214 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201941007335 A 

(19) INDIA  

(22) Date of filing of Application :25/02/2019 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : METHODS & SYSTEMS FOR PERSONALIZED VIDEO STREAMING WITH HYBRID 

DEPLOYMENT 
 

  

(51) International classification  

:H04L0029060000, 

H04W0084040000, 

H04W0036000000, 

G01N0001220000, 

G01N0001400000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Samsung Electronics Co., Ltd. 
      Address of Applicant :129, Samsung-ro, Yeongtong-gu, 

Suwon-si, Gyeonggi-do Republic of Korea 

(72)Name of Inventor : 

   1)GAIRUBOINA, Sai Krishna  

   2)CHAKRABORTY, Prasenjit  

   3)KIM, Jongkyu  

   4)KUMAR, Luckraj Shrawan  

   5)RAKESH, Karan  

   6)NAGANUR, Rajaram Hanumantacharya 

   7)MITTAR, Rishabh  

   8)CHINTALA, Rajiv  
 

(57) Abstract : 

In an embodiment, the present subject matter describes a method and system (200, 400) of selectively deploying an application for 

facilitating quality-of-experience (QOE) in terms of streaming multimedia-content in a networking-environment comprising a user-

equipment (UE) and a networking-node provided with a predictive-analysis module. The method comprises capturing parameters 

pertaining to UE from amongst at-least one of a version of the predictive-analysis module with respect to the UE, a current processor-

occupancy within the UE, a power-level within the UE, network-conditions pertaining to the access-network etc. Thereafter, one or 

more of the captured-parameters and the observed network- conditions is analysed. Based on analysis, inferring is drawn for selecting 

between the predictive-analysis model of the UE and of the networking-node for thereby enabling a customized- streaming of 

multimedia-content at the UE. 
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(57) Abstract : 

PROVISIONING HYBRID CLOUD RESOURCES IN AN OPERATING ENVIRONMENT Example implementations relate to 

provisioning hybrid cloud resources in an operating environment. A computing device may comprise a processing resource and a 

memory resource storing non-transitory machine-readable instructions to cause the processing resource to instantiate an operating 

environment according to a pre-determined operating environment configuration, provision hybrid cloud resources for the operating 

environment using the pre-determined operating environment configuration, and perform an operation relating to an application using 

the provisioned hybrid cloud resources provided by at least one cloud service provider included in a pre-determined application 

specification. 
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(57) Abstract : 

The safety device 12 comprises a circular structure 38 positioned in at least one portion of the vehicle 10 and multiple shutters 40 

attached to an inner surface of the circular structure 38. The multiple shutters 40 adapted to close or open a center space 42 of the 

circular structure 38. With the above disclosed safety device 12, the liquid/water entering into the vehicle 10 is prevented, thus 

protecting the engine 36 and the other components of the vehicle from getting damaged. (Figures 1 & 2) 
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(57) Abstract : 

The various embodiments herein provide a connector circuit 100 for a control unit 102 of a vehicle. The control unit 102 comprises 

plurality of Input/ Output (I/O) pins or ports 106, and at least one first pin 106 of the plurality of pins internally connected through a 

control switch 104. The control switch 104 actuates the functioning of the respective connected pin 106. The connector circuit 100 

comprises at least two electrical components forming a circuit and connected to the at least one first pin 106. The at least two electrical 

components are selected from a first group of components and a second group of components. The connector circuits 100 optimizes 

pins 106 of the control unit 102 by one common output stage to control electrical components. [Figure 1]. 
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(57) Abstract : 

A method to correct a pressure differential across a new diesel particulate filter is described. The method comprises sensing 

differential pressure of exhaust gas between an exhaust gas inlet pipe and an exhaust gas outlet pipe that are each secured to a diesel 

particulate filter, by a differential pressure sensor at a predetermined time interval. The method further comprises comparing the 

differential pressure of exhaust gas that exists between the fuel inlet pipe and the fuel outlet pipe with a predetermined differential 

pressure of exhaust gas that is stored within a memory unit, and offsetting the differential pressure of exhaust gas that exists between 

the fuel inlet pipe and the fuel outlet pipe to a zero value if the differential pressure of exhaust gas that exists between the fuel inlet 

pipe and the fuel outlet pipe is one of greater or lesser than the predetermined differential pressure of exhaust gas. 
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(57) Abstract : 

The various embodiments herein provide a drive unit 100 for a vehicle. The electric drive unit 100 for a vehicle comprises two 

machines 114, namely a first motor-generator (M/G) 102 and a second M/G 104. The drive unit 100 is mounted to the wheel 106 of 

the vehicle. The first M/G 102 is of a power rating higher than that of the second M/G 104 The first M/G 102 is used as the first M/G 

102 as primary driving source for the vehicle. The drive unit 100 is characterized by, the second M/G 104 is mechanically coupled to 

the first M/G 102, through a transmission unit 402. The second M/G 104 is further and selectively operated in a manner to shift a 

current operating point of the first M/G 102 to a new operating point, such that, an efficiency of the first M/G 102 is above a threshold 

value. 
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(57) Abstract : 

Disclosed herein is a spray deflector plate for an exhaust gas system 100, the exhaust gas system comprising an exhaust flow path 102, 

a dosing module 104 for dosing exhaust fluid into the exhaust flow path 102. An SCR module 106 located downstream to the exhaust 

flow path 102. A plate is located along the exhaust flow path 102 and at the interface of the exhaust flow path 102 and the dosing 

module 104, the plate is adapted to deviate the flow of exhaust from the exhaust flow path 102 towards the SCR module 106. 
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   1)Ranjit Kumar Tirumalai Ananthan Pillai  
 

(57) Abstract : 

A roller tappet 10 in a vehicle is disclosed. The roller tappet 10 comprises a roller tappet body 12 having two roller tappet legs 14 and 

a bearing ring 16 inserted into the two roller tappet legs 14. The roller tappet 10 comprises a roller 18 mounted on the bearing ring 16 

and a top portion of the roller 18 is in contact with a bottom portion of the roller tappet body 12. The roller tappet 10 further comprises 

a retainer ring 22 enclosed on a first groove 24 of the bearing ring 16. The retainer ring 22 is adapted to lock the bearing ring 16 in one 

of the roller tappet legs 14. The roller tappet 10 further comprises at least one second groove 26 made on an outer surface of the 

bearing ring 16. At least one second groove 26 is perpendicular to the first groove 24. 
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(57) Abstract : 

The control unit 10 comprises a main switch connector 16 adapted to connect the main switch 12 to a vehicle battery 16 and to a 

microcontroller 18. The control unit 10 comprises a set of resistors 20, connected between the main switch connector 14 and the 

vehicle battery 16. The control unit 10 comprises an auxiliary resistor 22 connected in parallel to the microcontroller 18. The control 

unit 10 comprises a first switch 24 connected between the main switch 12 and ground 26 and a second switch 28 connected between 

the main switch connector 14 and the vehicle battery 16, after the set of resistors 20. The microcontroller 18 adapted to detect at least 

one fault in the main switch 12 based on at least one output from any one of the first switch 24 and the second switch 28. 
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(72)Name of Inventor : 

   1)Jackulin Sam Gini A 
 

(57) Abstract : 

An Emergency Evacuation Plan (EEP) lays out how to exit a building safely during an emergency. Everyone in the family should 

aware of the EEP and the procedures to be followed during emergency. A disorganized evacuation can result in confusion, injury, 

property damage and even leads to many life losses. The important thing is the employees, residents or the users of the building should 

be educated properly. This is done by conducting Evacuation Drills periodically. This can be done in offices, schools, apartments, 

colleges and the users can be educated about the procedure and plan. But in case of public places like malls, airports, railway station 

etc the users are not aware of the routes and exits of the buildings. In public places the EEPs are prepared by the administrative 

officers and other experts. EEPs are displayed in many places in the building. But in emergency time the people are panic and they are 

not calm enough to look and understand the EEP. During emergencies it is difficult for them to follow the fire evacuation plan. This 

leads to serious losses. Here we propose a mobile app system for giving the users of the public building with the evacuation pan in 

emergency. Our system will display an animated EEP that he can follow from his current location to exit. Also the system will give 

voice command in his regional language like the one in Google Navigation System. The proposed system will be user friendly. It 

support both the regular users of the building and also in the new places like public buildings. Since it can be connected through 

internet, the system can be used globally. The common man can easily understand and follow the instructions easily. Hence the system 

can help the public during emergency and reduce the losses. 
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(57) Abstract : 

The disclosure herein describes verifying integrity of security policies on a client device. Policy data sets associated with security 

applications of virtual machines on the client device are received from a server and stored on the client device. An integrity verifier on 

the client device receives verified checksums from the server, wherein the verified checksums are associated with the policy data sets. 

Client-side checksums are generated by the integrity verifier based on the stored policy data sets. Upon generating the client-side 

checksums, the integrity verifier compares the verified checksums to the generated client-side checksums. Based on the comparison 

indicating that a verified checksum and a client-side checksum differ, the integrity verifier generates a checksum failure indicator, 

wherein the client device is configured to take corrective measures to restore integrity of the virtual machines based on the checksum 

failure indicator. 
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(57) Abstract : 

The system comprises of a fluid container, a replaceable applicator head and a compatible, viscous antiseptic solution. The primary 

advantage is substantially drip free application. The system is non-vented and non-collapsible. The fluid container is non-compressible 

and comprises a prepping solution, a threaded spout and a container seal. The applicator head consists of a body to which a foam pad 

is attached and a channel through which the solution flows into the foam when the applicator head is connected to the fluid container. 

The applicator head when fixed onto the fluid container breaks the seal and creates a continuous channel that is non-vented for the 

solution to flow into the foam pad. 

  

No. of Pages : 20 No. of Claims : 14 



The Patent Office Journal No. 35/2020 Dated 28/08/2020                                    36226 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201941007419 A 

(19) INDIA  

(22) Date of filing of Application :26/02/2019 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : INVENTION OF PNEUMATIC STRAIGHT CUTTING MACHINE FOR CUTTING PROPELLANT 
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   1)L.KANNAN, JUNIOR WORKS MANAGER  
 

(57) Abstract : 

The invention relates to pneumatic straight cutting machine for cutting the propellant strands, after air-drying - in propellant 

manufacture, in which the machine is operated by pneumatic mechanism. The rotary cutting machine has been replaced by introducing 

this machine, which cut the strands in uniform length. The wastages - under size, over size, defective grains and small pieces have 

been eliminated. The manual picking operation has been discarded. The filling/stacking of propellant grains in module filling carried 

out perfectly since the propellant grains are not having any slant cut. Productivity and Quality of propellant have been improved. 
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   1)A. JOTHIMURUGAN  
 

(57) Abstract : 

The present invention discloses a lubricating material for lubricating machine components and for treating sweat gland disorder. Said 

lubricating powder comprises of a lubricating material and a mixture of antiperspirant composition. Said dry lubricant material is 

preferably a dry lubricant preferably polytetrafluoroethylene. Said antiperspirant material comprises a composition of mineral salts, 

preservative, microbicide, hydrated magnesium silicate (talc) and a water absorbent. FIG-1 
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(57) Abstract : 

A method (100) of inducing a pull-tab on a coconut shell (101) includes dehusking a coconut completely to expose the coconut shell 

(101). A control circuitry of a laser source determines a thickness of the coconut shell (101). Next, the control circuitry of the laser 

source controls an intensity of a laser beam emitted from the laser source based on the determined thickness of the coconut shell (101) 

such that the intensity of the laser beam inscribes a geometrically shaped groove on an outer surface of the coconut shell (101). 

Finally, a pull tab is attached within the geometrically shaped groove on the outer surface of the coconut shell (101). 
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(57) Abstract : 

A tumbler apparatus being able to dry textile fabrics including knitted fabrics and having a structure to improve drying efficiency 

while minimizing the frictional force so that no fluff occurs during the transfer is proposed. The apparatus includes: a base frame 

housed in a tumbler casing; a transfer conveyor wherein front and rear ends are rotatably coupled to the base frame, the textile fabric 

seated on the upper side to be transferred from front end to rear end, and the front end height is higher than the rear end height to 

incline downward; a rotating means for transmitting the swing rotational force to the textile fabric passing through the transfer 

conveyor by swinging the transfer conveyor from side to side; and a hot air supply means for circulating air by a heating unit on the 

upper side of the transfer conveyor and inside the tumbler casing to the transfer conveyor. 
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(57) Abstract : 

The present invention relates to a fiber disc filter having a structure for preventing damage to a filter cloth and the purpose of the 

present invention is to provide a fiber disc filter having a structure for preventing damage to a filter cloth which can prevent the filter 

cloth from being torn or separated from a filter frame during a cleaning process of sucking and removing foreign matter attached to the 

filter cloth. To this end the present invention provides a fiber disc filter having a structure for preventing damage to a filter cloth the 

fiber disc filter comprising: a rotary drum; and a plurality of filter segments disposed on an outer circumferential surface of the rotary 

drum wherein each of the filter segments comprises: a segment frame formed to partially open to allow a fluid to be introduced and to 

discharge the introduced fluid to the rotary drum; a filter frame assembled to the segment frame so as to be positioned on a side of the 

segment frame where the fluid is introduced; a filter cloth installed in the filter frame for filtering foreign matter introduced together 

with the fluid; and a rod-shaped stopper installed in the filter cloth to bind the filter cloth to the filter frame or the segment frame while 

dispersing a load on the filter cloth during a washing operation of the filter cloth. 
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(57) Abstract : 

The embodiments of the present invention provide an electronic device for real time self-food ordering in an establishment. The 

device comprises a printed surface (101), an overlay surface (102), an enclosure (103) and a bottom printed surface (105). The printed 

surface (101) is a touch sensitive surface and also forms a topmost layer of the electronic device. The overlay surface (102) is attached 

below the printed surface (101) and comprises a plurality of electronics and data communication channels. The enclosure (103) houses 

the overlay surface (102) and the printed surface (101). The bottom printed surface (104) is attached to the enclosure and forms a 

lowermost surface of the electronic device. FIG. 1  
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(57) Abstract : 

ABSTRACT MULTICAST (P2MP) SUPPORT FOR PATH COMPUTATION ELEMENT CENTRAL CONTROLLER (PCECC) 

Disclosed is a mechanism that provides the extensions of PCEP message and the objects to support PCECC with P2MP capability in 

downloading the labels for branch node of P2MP TE LSPs. In one implementation, various embodiments provide an apparatus, a 

system, a node and a method that receives a PCLabelUpd message with all the extensions and the objects to support PCECC with 

P2MP capability, detects the object and identifies that the label download is for P2MP TE LSP and for this LSP. In those 

embodiments, the apparatus/ the system/the node acts as a branch node, and thereby the apparatus/ the system/the node downloads all 

the labels specified in the object to data plane with respect to any existing branch node download mechanism for a P2MP TE LSP 
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(57) Abstract : 

A device may receive, from multiple systems, data related to an individual. The device may anonymize, after receiving the data and 

using an anonymization technique, information included in the data that identifies the individual. The device may apply a formatting 

to the data after anonymizing the information that identifies the individual. The device may identify, after applying the formatting to 

the data, historical data related to the individual, to a provider associated with a claim for care, or to historical claims, and population 

data associated with demographics of the individual. The device may process, in association with identifying the historical data and 

the population data, the data using a machine learning model. The machine learning model may be associated with generating a 

prediction related to the individual or the care provided to the individual. The device may perform one or more actions based on the 

prediction.  
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(57) Abstract : 

ABSTRACT METHODS AND APPARATUS TO IMPROVE PERFORMANCE DATA COLLECTION OF A HIGH 

PERFORMANCE COMPUTING APPLICATION Methods, apparatus, systems and articles of manufacture to improve performance 

data collection are disclosed. An example apparatus includes a performance data comparator of a source node to collect the 

performance data of an application of the source node from the host fabric interface at a polling frequency; an interface to transmit a 

write back instruction to the host fabric interface, the write back instruction to cause data to be written to a memory address location of 

memory of the source node to trigger a wake up mode; and a frequency selector to: start the polling frequency to a first polling 

frequency for a sleep mode; and increase the polling frequency to a second polling frequency in response to the data in the memory 

address location identifying the wake mode.  
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(57) Abstract : 

A device receives virtual network function (VNF) data identifying a VNF to be implemented in a network and configures the VNF 

data with hardware and software requirements for deploying the VNF in a non-production environment, wherein configuring the VNF 

data with the hardware and software requirements generates a configured VNF. The device deploys the configured VNF in the non-

production environment and performs one or more tests on the configured VNF deployed in the non-production environment. The 

device receives one or more test results based on performing the one or more tests on the configured VNF, and updates the configured 

VNF, based on the one or more test results, to generate an updated VNF. The device causes the updated VNF to be deployed in the 

network.  
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(57) Abstract : 

There is provided single-sided swing arm (1) for a motorcycle (3) having a traction means (2) for driving a rear wheel (5) of the 

motorcycle (3), the swing arm (1) having a first section (7) for rotatably supporting the rear wheel (5) and second sections (11) for 

pivotally attaching the swing arm (1) to a structural member (12) of the motorcycle (3), wherein geometrical centres (10, 14) of the 

first section (7) and of the second sections (11) define a virtual swing arm centre plane (15), and a rocker arm (16) having an upper 

side (17) is provided between the first and the second sections, which rocker arm (16) has a first side wall region (18) and a second 

side wall region (19) substantially opposite thereto, and the second side wall region (19) extends into the region of a second section 

(11) and the two side wall regions (18) are connected to one another (19) by a stiffening girder (20) designed for the passage of the 

traction means (3), wherein the stiffening girder (20) extends into a region below the swing arm centre plane (15). Fig. 4  
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(57) Abstract : 

[Object] To feed exhaust to a catalyst uniformly in an exhaust structure for a saddle riding vehicle. [Solving Means] An exhaust 

structure for a saddle riding vehicle includes: an exhaust pipe 33 connected to an internal combustion engine; and a catalyst 52 

disposed in the exhaust pipe 33; the exhaust pipe 33 including a catalyst case unit 51 housing the catalyst 52 and upstream side 

exhaust pipes 50L and 50R disposed on an upstream side of the catalyst case unit 51; the catalyst case unit 51 having a larger diameter 

than the upstream side exhaust pipes 50L and 50R; the upstream side exhaust pipes 50L and 50R being connected to the catalyst case 

unit 51 in a connecting portion 60 located on an upstream side of the catalyst 52 in a flow of exhaust; in the connecting portion 60, 

axes 50L1 and 50R1 of the upstream side exhaust pipes 50L and 50R and an axis 51a of the catalyst case unit 51 being in substantially 

right-angled positional relation to each other. [Selected Drawing] FIG. 9  
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(57) Abstract : 

The present invention is intended to provide a child anchor attachment structure that facilitates fixing and detaching a child seat while 

maintaining a sufficiently high attachment strength of a child anchor 10. The child anchor attachment structure comprises a body panel 

8 in a rear portion of a vehicle compartment 3 extending in a vehicle width direction and in a vehicle front-rear direction, and a child 

anchor 10 to be used for fixing a child seat to the body panel 8. The child anchor 10 being installed on the body panel 8. The body 

panel 8 comprises a panel bulging portion 8d that bulges upward and a panel opening 8e that opens through the panel bulging portion 

8d. The child anchor 10 comprises a projecting portion 10a extending upward to project through the panel opening 10e and a fixing 

portion 10b that is disposed under the panel bulging portion 8d and fixes the projecting portion 10a.  
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(57) Abstract : 

To provide a saddled vehicle that can keep appearance even when a front side license plate is detached. In a saddled vehicle (1) 

including a front cowl (8) that contacts a peripheral edge of a head light (12) and a holder member (14) that supports a license plate 

(13) and that is attached to a lower portion of the front cowl (8), a fastening member (33) attaching the holder member (14) to the front 

cowl (8) protrudes from the front cowl (8) side and engages with the holder member (14). A bottom surface (36) of the front cowl (8) 

inclines upward to the rear toward a vehicle body rear, the holder member (14) contacting the bottom surface (36) of the front cowl 

(8). The holder member (14) is attached to the front cowl (8) by the fastening members (33) of one piece close to a vehicle body front 

and two pieces close to a vehicle body rear, the two pieces close to the vehicle body rear being arranged in a vehicle width direction. 

[Figure 4]  
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(57) Abstract : 

To provide a saddled vehicle that includes a meter device where an eco-display portion is arranged, information on fuel consumption 

being easily grasped by the eco-display portion even during traveling. In a saddled vehicle (1), an upper end of a pair of left and right 

front forks (16) is fixed by a top bridge (10), the front forks (16) steerably supports a front wheel (WF), a meter device (40) displaying 

a state of the vehicle is attached, an eco-display portion (80) is arranged on a display surface (74) of the meter device (40), and the 

eco-display portion (80) displays information on fuel consumption. The meter device (40) is disposed vehicle body forward of the top 

bridge (10), and the eco-display portion (80) is disposed at a position at a center in a vehicle width direction and close to an upper side 

in a front view of the display surface (74). An enclosure portion (90) is arranged in a periphery of the eco-display portion (80), and the 

enclosure portion (90) separates a region where the eco-display portion (80) is arranged and the other region from each other. [Figure 

5]  
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(57) Abstract : 

A vehicle body side structure (C) includes: a side sill (1) extending in a vehicle front-rear direction; a center pillar outer part (7) that 

extends upward from the side sill (1); a center pillar inner part (6) arranged on a vehicle width direction inner side of the center pillar 

outer part (7), the center pillar inner part (6) and the center pillar outer part (7) defining a hollow space (8) therebetween; and a 

partition member (3) that partitions the hollow space (8) to define a small chamber (17) therein. The center pillar inner part (6) has a 

hole part (15) that faces and communicates with the small chamber (17). The partition member (3) has a wall part (10) that faces the 

hole part (15). Suggested figure: FIG. 1 
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(57) Abstract : 

The invention relates to a cylinder (10) which is set up for application of at least one hollow cylinder, the cylinder (10) having a layer 

structure which comprises in this order, from inside to outside, a base layer (12) or a cylinder core, a first compressible layer (14), a 

filling layer (16), an interlayer (18), a second compressible layer (20) and an outer layer (22), the outer layer forming a lateral surface 

of the cylinder. The invention further relates to arrangements comprising at least one such cylinder (10) and further cylinders. (Fig. 1) 
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(57) Abstract : 

A vehicle body rear structure includes: an inner panel located inward of an outer panel of a vehicle body in a vehicle-width direction, 

and forming a part of a rear wheel house to house a rear wheel; and a roof side rail extending at a position of at a vehicle body upper 

part in a vehicle body front-rear direction. The inner panel includes: an inner panel bead part projecting in the vehicle-width direction 

and extending in an upper-lower direction; connection parts formed at both sides of the inner panel bead part in the vehicle body front-

rear direction and joined to the roof side rail; and extension parts each extending from the connection part in at least one of the vehicle 

body front and rear directions and joined to the roof side rail. [Figure 2] 
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(57) Abstract : 

A direct reduction plant for a direct reduction of iron ore comprising - a reactor (1) having a reduction area (2); - an inlet duct (3), 

defining an axis X, for introducing a mixture of reducing gas into the reduction area (2), - a plurality of first injection ducts (4), 

arranged on the inlet duct (3) radially with respect to said axis X, adapted to inject oxygen and possibly natural gas into said inlet duct 

(3); - at least one second injection duct (5), arranged on the inlet duct (3) downstream or upstream of said plurality of first injection 

ducts (4), adapted to inject pulverized lignite into said inlet duct (3).  
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(57) Abstract : 

System and method for checking system requirements of cyber-physical systems The invention relates to a system and a method for 

checking system requirements of cyber-physical systems in a composite system. The method comprises the following steps of: 

creating (S10) a digital twin (200, 300, 400) for at least one cyber-physical system (220, 320, 420) in each case; stipulating (S20) 

system requirements for each of the cyber-physical systems (220, 320, 420); storing (S30) the system requirements of the cyber-

physical systems (220, 320, 420) directly and/or indirectly in those digital twins (200, 300, 400) which are each assigned to the cyber-

physical system (220, 320, 420); linking (S40) at least two or more digital twins (200, 300, 400); wherein the linked digital twins (200, 

300, 400) each communicate in pairs with one another and at least partially interchange (S50) their system requirements with each 

other; wherein the digital twins (200, 300, 400) compare (S60) the stored system requirements with the received system requirements; 

wherein the digital twins (200, 300, 400) adapt their system requirements on the basis of the comparison carried out with the received 

system requirements and can stipulate (S70) these as a new system requirement; and wherein the digital twins (200, 300, 400) 

communicate (S80) their newly stipulated system requirements to the other digital twins (200, 300, 400) .  

  

No. of Pages : 30 No. of Claims : 15 



The Patent Office Journal No. 35/2020 Dated 28/08/2020                                    36246 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.202044007186 A 

(19) INDIA  

(22) Date of filing of Application :19/02/2020 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : TUNNEL SUPPORT SYSTEM AND METHOD 
 

  

(51) International classification  

:E04C0005160000, 

F41C0023140000, 

F41C0023220000, 

F41C0023040000, 

E04H0012080000 

(31) Priority Document No  :62/807,796  

(32) Priority Date  :20/02/2019 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)DSI Tunneling LLC  
      Address of Applicant :1032 E. Chestnut Street Louisville 

Kentucky, 40204, United States of America, United States of 

America U.S.A. 

(72)Name of Inventor : 

   1)John M. Mulvoy 

   2)Andrew J. King 
 

(57) Abstract : 

A tunnel reinforcement system having a plurality of structural supports positioned at spaced intervals along the length of a tunnel. 

Each structural support has a plurality of structural segments connected in an end to end relationship. Each structural segment has a 

plurality of bars connected to a first end and a second end, in which the first end comprises a first butt plate having one or more 

apertures, and the second end comprises a second butt plate having one or more apertures. The one or more apertures of the first butt 

plate or the second butt plate of a structural segment are coaxially aligned with the one or more apertures of the first butt plate or the 

second butt plate of another structural segment in an end to end relationship. The first butt plate or the second butt plate of a structural 

segment is attachable to the first butt plate or the second butt plate of another structural segment in an end to end relationship. Each 

structural support defines a geometric supporting framework. 
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(57) Abstract : 

A process is described for the preparation of cellulose derivatives and in particular a process for the production of cellulose carbamate 

and the cellulose carbamate that can be obtained from said process. 
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(57) Abstract : 

Method for producing an external horological element (100) which is a heterogeneous component, according to which a primary 

cavity (10) is produced in a structure (1), only the periphery of this said primary cavity (10) is re-machined or laser machined, which 

primary cavity (10) is filled with a second material that is different in appearance from the first material in order to produce a primary 

insert (2), where the bottom of this said primary cavity (10) is left rough before being filled with said second material, and, in the 

thickness of this primary insert (2), a secondary cavity (20) is produced, which is filled with a third material that is different in 

appearance from the first material and/or from the second material in order to produce a secondary insert (3). Fig. 21  
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(57) Abstract : 

Example Implementations relate to sleep states detections. For example, a computing device may include a processor and a controller. 

The controller may track a sleep state of the computing device based on a state of a sleep signal received at the controller from the 

processor, detect a change in a state of a reset signal received at the controller from the processor, determine, responsive to detecting 

the change in the state of the reset signal, a most recent sleep state of the computing device, and determine, based on the determined 

most recent sleep state, whether to modify a security feature of the computing device. 
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(57) Abstract : 

A power supply system (100) includes a front-end stage (102), a boost apparatus (104) and a power conversion stage (106). A method 

comprises detecting a voltage across a bulk capacitor of a power supply system, wherein the power supply system comprises a 

rectifier, a boost apparatus and a power converter, and wherein the bulk capacitor is between the boost apparatus and the power 

converter, activating the boost apparatus after the voltage across the bulk capacitor decreases and reaches a first voltage threshold and 

disabling the boost apparatus after the voltage across the bulk capacitor increases and reaches a second voltage threshold, wherein the 

second voltage threshold is greater than the first voltage threshold. 
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(57) Abstract : 

The invention relates to a feeding device (1) for feeding products (7) out of a storage container (4) onto a conveyor belt moving in a 

conveyor direction (8), a feeding belt (2) at a storage container opening (15) on a lower side of the storage container (4) receiving 

products (7) to be conveyed and transporting them to an upper side (5) of the conveyor belt (6), in order to feed the products (7) to the 

conveyor belt (6), in a feeding region (12) on the upper side (5) of the conveyor belt (6). Said feeding belt (2) comprises a number of 

holes (9), the dimensions of which are adapted to the products (7) to be conveyed such that a respective product (7) can fall through an 

associated hole (9). A guiding element (10) extending from the storage container opening (15) to the feeding region (12) on the upper 

side (5) of the conveyor belt (6), comprising a guiding surface (11) arranged directly beneath the feeding belt (2), is arranged on a 

lower side of the feeding belt (2), in such a way that the guiding surface (11) prevents the products (7) from falling through the holes 

(9) of the feeding belt (2) until the products (7) in the feeding region (12) are fed onto the upper side (5) of the conveyor belt (6). The 

holes (9) are arranged in a matrix in the feeding belt (2). The guiding surface (11) of the guiding element (10) forms a low-friction and 

abrasion-resistant flat sliding surface. 
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(57) Abstract : 

A method of producing an electrocatalyst, comprising the steps of: a) electrodeposition or electrochemical plating of an alloy 

comprising nickel and a second metal on a copper, nickel or other metal substrate; and b) electrochemical or chemical dissolution of 

deposited second metal to obtain a nanoporous structure on the copper, nickel or other metal substrate. 
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MISCIBLE, PHARMACEUTICALLY ACCEPTABLE SOLVENTS 
 

  

(51) International classification  

:A61K 9/00, A61K 

47/10, A61K 9/06, 

A61K 31/44 

(31) Priority Document No  :15/712,900  

(32) Priority Date  :22/09/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2018/051691  

:19/09/2018 

(87) International Publication No  :WO 2019/060379  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ARCUTIS, INC.  
      Address of Applicant :2945 Townsgate Rd. Suite 110 

Westlake Village, CA 91361 U.S.A. 

(72)Name of Inventor : 
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(57) Abstract : 

The low aqueous solubility of roflumilast in parenteral preparations and topical emulsions, suspensions, gels or solutions can be 

improved by including a blend of water-miscible solvents in the pharmaceutical composition. The blend of water-miscible solvents 

can include diethylene glycol monoethyl ether (Tradename Transcutol®; abbreviated DEGEE) and water. The ratio of diethylene 

glycol monoethyl ether to water is from 1:10 to 20:1. The resulting composition has improved bioavailability and efficacy and can be 

used to inhibit phosphodiesterase 4 in a patient in need of such treatment. 
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(57) Abstract : 

The invention relates to a torque-transmitting apparatus for a drive assembly for transmitting a torque from a first shaft to a second 

shaft, comprising a first coupling device (13), which is used for transmitting torque and compensating a shaft offset, comprising a 

second coupling device (14), which is used for transmitting torque and limiting torque, the first coupling device (13) and the second 

coupling device (14) being connected in series. The second coupling device (14) comprises an inner part (23), in the form of a hollow 

component, and an outer part (24), in the form of a hollow component, the inner part (23) radially outwardly comprising a first 

frictional surface (25) and the outer part (24) radially inwardly comprising a second frictional surface (26), which is connected to the 

first frictional surface (25) and interacts therewith, and the inner part (23) comprising a pressure chamber (28) which can be filled with 

a pressure medium and by means of which a torque, which is the maximum torque transmittable by the frictional surfaces, can be set 

in order to provide the torque limiting. 
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(57) Abstract : 

The present application provides a key management method and apparatus. The key management method comprises: a user equipment 

encrypts user identity information according to a first public key; the user equipment sends a first user identity message to a first 

network equipment, the first user identity message comprising the user identity information, an instruction identifier for instructing 

whether to perform encryption and a reference identifier for indexing the first pubic key; and sending, by means of the first network 

device, a third user identity message comprising the user identity information and the reference identifier for indexing the first public 

key, to a second network device, so that when the second network device receives the third user identity message, the second network 

device can determine a first private key corresponding to the first public key according to a pre-stored mapping table between public 

and private key pairs and reference identifiers, so as to decrypt the user identity information by means of the first private key, thereby 

improving the decryption efficiency of data. 
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(57) Abstract : 

An apparatus comprising: at least one electrode, having a first potential, arranged to sense a biosignal; a conductive shield provided 

over the at least one electrode where the conductive shield is configured to be driven to a second potential wherein the second 

potential is equivalent to the first potential plus a multiple of an inverted common mode voltage; and wherein the conductive shield is 

coupled to a drain to enable triboelectric charges to be dissipated. 
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(72)Name of Inventor : 

   1)CHOI, Seung Jin 
 

(57) Abstract : 

Provided is a composition for producing a graphite-polymer composite. A composition for producing a graphite-polymer composite 

according to an embodiment of the present invention is prepared by comprising: a heat radiation filler comprising a non-insulating 

filler and an insulating filler, the non-insulating filler comprising a graphite composite including nanoparticles combined to a surface 

of graphite and a catechol amine layer; and a matrix forming component comprising a thermoplastic polymer compound. According to 

the present invention, the composition leads to an improvement in insulation property of a heat radiation member and a minimization 

in deterioration of heat radiation performance of the heat radiation member, so that the utilization of the composition can be improved 

in industries requiring both heat radiation characteristics and heat insulation performance. In addition, the composition is combined 

with a base material, and thus is easily modified through injection/extrusion or the like at the time of molding and can be modified into 

various shapes. The composite produced according to the present invention expresses excellent heat radiation performance, secures 

excellent mechanical strength, and has excellent lightweightness and excellent economic feasibility, and thus can be widely applied to 

various technical fields requiring heat radiation. 
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(57) Abstract : 

The purpose of the present invention is to provide an image processing device, an image processing method, and an image processing 

program capable of performing image processing useful for generating an image that is highly visible and that does not look unnatural 

to a user such as a doctor. Provided is an image processing device equipped with a weighting determination unit and a luminance 

calculation unit, wherein: a region that constitutes at least a portion of an input image input to the image processing device, and that 

comprises a plurality of pixels, is defined as a watched region; the input image is an image represented in an RGB color space, either 

originally or as a result of being subjected to a calculation after being input to the image processing device, that is, each pixel 

comprises an R component constituting a red color, a G component constituting a green color, and a B component constituting a blue 

color; when these R, G, and B components are collectively defined as an RGB component, the weighting determination unit 

determines a weighting coefficient for each RGB component in the watched region on the basis of the magnitude of the RGB 

component relative to the magnitudes of the other RGB components in the watched region; and the luminance calculation unit 

calculates a luminance for each pixel included in the watched region, on the basis of each weighting coefficient. 
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(57) Abstract : 

According to certain embodiments, a method for allocating TEIDs by a CU-CP of a network node includes receiving, from a CU-UP, 

at least one uplink TEID (UL TEID) associated with a DRB. The at least one UL TEID is sent to a distributed unit (DU). At least one 

downlink TEID (DL TEID) associated with the DRB is received from the DU. The at least one DL TEID associated with the DRB is 

then sent to the CU-UP. 
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(57) Abstract : 

The present invention regards an electrospinning apparatus (1), particularly for the production of fibrous materials, comprising - a 

compartment (3) which comprises at least one chamber (5) adapted to contain a substance from which fibers are to be formed, said at 

least one chamber (5) being electrically charged at a chamber potential; - a collector (7) adapted to collect said fibers from said at least 

one chamber (5), said collector (7) being electrically charged at a ground potential different from said chamber potential, thereby 

establishing an electric field between said at least one chamber (5) and said collector (7), According to the invention, the at least one 

chamber (5) comprises a forming layer (9) comprising a plurality of openings (90) through which said substance is extruded into said 

fibers. 
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(57) Abstract : 

Provided in the embodiments of the present disclosure a data transmission method used in a user equipment (UE), comprising: 

receiving a first radio resource control (RRC) connection recovery request indicating to recover an RRC connection; and on the basis 

of the first RRC connection recovery request, re-establishing a packet data convergence protocol (PDCP) layer. Further provided by 

the embodiments of the present disclosure are a device and storage medium used for data transmission. 
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(57) Abstract : 

A filter plate (1) comprises an opening (18) configured to receive at least one grid (2) provided within the opening (18). The at least 

one grid (2) comprises a body (2A) and one or more passages (2B) extending through the body (2A) for filtrate to flow through. The 

passages (2B) are preferably configured to allow filtrate to pass through the body (2A). The filter plate (1) may further comprise a 

wear detection device comprising at least one filament wire (2L) surrounding one or more passages (2B). 
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(57) Abstract : 

[Problem] To provide a metal material itself and a method for producing the same, the metal material having a passive film on the 

surface thereof to be corrosion-resistant and also having low contact resistance, wherein the metal material includes a metal material 

preferable for a separator or a current collector plate which is for a fuel cell. [Solution] Conductive particles 3 are embedded in and 

attached to a metal substrate 1 having a passive film 2 on the surface thereof such that the conductive particles 3 penetrate the passive 

film 2 in the thickness direction, wherein the surface of the metal substrate is covered with a coating film having conductivity and 

corrosion resistance. To attach the conductive particles in such a way, the conductive particles 3 are scattered on a certain metal 

substrate 1, and the passive film 2 is pressed down with a roll, etc., whereby the conductive particles 3 are pushed into the surface of 

the metal substrate 1. 
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(57) Abstract : 

The provided articles and methods use a non-woven fibrous web containing 60-100 wt% of oxidized polyacrylonitrile fibers; and 0-40 

wt% of reinforcing fibers having outer surfaces comprised of a polymer with a melting temperature of from 100°C to 300°C. The non-

woven fibrous web has an average bulk density of from 15 kg/m3 to 50 kg/m3, with the plurality of fibers substantially entangled 

along directions perpendicular to a major surface of the non-woven fibrous web. Optionally, the oxidized polyacrylonitrile fibers can 

have a crimped configuration. Advantageously, these articles can display a combination of low thermal conductivity, high tensile 

strength, and flame resistance. 
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(57) Abstract : 

This invention relates to a method for osteotomy correction and fixation of tumor fracture by placing a patient specific template over 

the osteotomy or the tumor locations, which produced by a certain preoperative planning and depends on a highlighted land marks on 

the bone surface. The patient specific template includes a holes and slots for fixation and resection of the bone. The patient specific 

template guide the surgeon to the boundaries of tumor along the bone. The planning and the design of the patient specific template 

depend on the tibial mechanical axis. 
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(57) Abstract : 

A slip determination system is provided with which it is possible to provide appropriate control information to a travel vehicle when 

the travel vehicle has entered a region during autonomous travel in which slips occur easily. The present invention comprises: a host 

vehicle position detection module that detects the host vehicle position; an autonomous travel control unit that executes autonomous 

travel on the basis of the host vehicle position and a set travel route; a slip amount calculation unit that calculates the slip amount of 

the travel vehicle body based on an estimated movement distance of the travel vehicle body calculated on the basis of the number of 

rotations of the drive axle of the travel vehicle body, and the actual movement distance of the travel vehicle body calculated on the 

basis of the host vehicle position; a suitability determination unit that performs a suitability determination of whether the state of a 

travel surface is suitable for autonomous travel, on the basis of the slip amount; and an autonomous travel stop unit that stops 

autonomous travel on the basis of the determination results. 
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(57) Abstract : 

A re-usable electronics device is disclosed, which is detachably coupled with a harness, said harness having physical connectivity with 

an article whose wetness condition is to be detected. The harness comprises a set of first conductors, and the re- usable electronics 

device comprises a set of second conductors on its outer surface such that when the re-usable electronics device is operatively coupled 

with the harness by insertion in a pouch of the harness, the set of first conductors make electrical contact with the set of second 

conductors enabling detection of change in voltage across at least one pair of the first conductor above a threshold value. The change 

in the voltage takes place due to change in resistance of resistance based wetness sensors configured with the harness and operatively 

coupled to the set of first conductors. Upon detection of the change, the device transmits a notification indicating wetness of the 

article.Prior to changing the soiled article, the electronics can be safely removed from the pouch and re- inserted (re-used) into a new 

harness. 
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(57) Abstract : 

The present invention provides a method executed by a user equipment. The method comprises: a Radio Link Control (RLC) entity 

acquires a Service Data Unit (SDU) from an upper layer. The method further comprises: the RLC entity generates a Protocol Data 

Unit (PDU), the PDU comprising at least one portion of the acquired SDU, and the serial number of the PDU being configured 

according to a sending state variable. The method further comprises: the RLC entity updates the sending state variable. In addition, the 

present invention further provides a corresponding user equipment. 

  

No. of Pages : 13 No. of Claims : 10 



The Patent Office Journal No. 35/2020 Dated 28/08/2020                                    36269 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.202047022125 A 

(19) INDIA  

(22) Date of filing of Application :27/05/2020 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : POLYPEPTIDES AND COMPOSITIONS COMPRISING SUCH POLYPEPTIDES 
 

  

(51) International classification  

:C12N 9/24, C11D 

3/20, C11D 3/37, 

C11D 3/386 

(31) Priority Document No  :17199590.5  

(32) Priority Date  :01/11/2017 

(33) Name of priority country  :EPO 

(86) International Application No 

        Filing Date 

:PCT/EP2018/079849  

:31/10/2018 

(87) International Publication No  :WO 2019/086528  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)NOVOZYMES A/S 
      Address of Applicant :Krogshoejvej 36 2880 Bagsvaerd 

Denmark 

(72)Name of Inventor : 

   1)VEJBORG, Rebecca, Munk 

   2)SEGURA, Dorotea, Raventos 

   3)SALOMON, Jesper 

   4)JENSEN, Johanne, M. 

   5)MONRAD, Rune, Nygaard 

   6)DUE, Anne, Vindum 

   7)GUDMAND, Martin  
 

(57) Abstract : 

The present invention relates to compositions such as cleaning compositions comprising enzymes. The invention further relates, use of 

compositions comprising such enzymes in cleaning processes. 
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(57) Abstract : 

A machine-aided dialog system as well as a medical condition inquiry method and apparatus employing the machine aided dialog 

system are disclosed. There is provided a machine-aided dialog system, comprising: a semantic framework for providing a dialog 

theme; a knowledge database for storing semantic knowledge, the semantic knowledge comprising at least one group of content-

related language expressions manners; and a dialog manager for managing a dialog according to the dialog theme provided by the 

semantic framework, wherein the managing a the dialog comprises: generating a question expression of the dialog theme based on the 

semantic knowledge acquired from the knowledge database; and ending the dialog theme once upon determining that the dialog theme 

is completed in response to a dialog ending condition. 
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